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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH, PUNE 

Appeal No. 82/2025 (WZ) 

In the Matter of: 

Sylvester D’Souza …Appellant 

Versus 

Joseph S. Rosa and Ors. … Respondents 

REPLY ON THE BEHALF OF RESPONDENT NO.1 (JOSEPH S. ROSA) 

TO,  

THE HON’BLE CHAIRPERSON  

AND THE OTHER HON’BLE MEMBERS,  

OF THE HON’BLE NATIONAL GREEN TRIBUNAL 

It is most respectfully submitted on behalf of Respondent No. 1 as under: 

1. At the outset, all the contentions, allegations and statements made by the Appellant in the

present Appeal are denied and nothing therein shall be deemed to be admitted by the

Respondent No. 1, by reason of non-traverse or otherwise, unless specifically admitted

herein.

2. All the allegation, statements and contentions raised by the Appellant in the present appeal

are false, frivolous, and baseless and much contrary to the facts and circumstances of the

present case. The present reply is being filed on behalf of the Respondent No.1 seeking

dismissal of the present Appeal in limine as the same is vexatious and an abuse of the

process of law. It is further submitted that the Appellant in the present Appeal has

suppressed material facts from this Hon’ble Tribunal with an intention to deceive this

Hon’ble Tribunal, to seek favourable orders from this Hon’ble Tribunal. Vide the present

reply, the Respondent No. 1 is bringing on record material facts and circumstances, which
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have been intentionally suppressed by the Appellant, and are necessary for the adjudication 

of the present Appeal. 

3. The Appellant, vide the present appeal has attempted to create an image of the Respondent

No.4, whereby, the Respondent No. 4 has failed in fulfilling its duty to direct demolition

of the structures owned by the Respondent No.1. Moreover, vide the present appeal, the

Appellant deliberately attempts to showcase that an authority which is responsible for the

upkeep and protection of the coastal region in Goa is hand in glove with the Respondent

No. 1, 2 and 3 which is a preposterous contention raised by the Appellant.

4. The Appellant herein has alleged that the Impugned Properties owned by the Respondent

No.1 are per se illegal and shall be demolished with immediate effect as the same are

constructed in violation of various Coastal Regulations that are promulgated for the

protection of the Costal Environment in Goa. However, it is contended by the Respondent

herein that the Impugned Properties have been duly validated and substantiated through

multiple orders and approvals furnished by the relevant authorities. Further, the

Respondent No.4, vide its site inspection report dated 26.02.2020 in Writ Petition No. 04

of 2020, has already declared the Impugned Property to be existing prior to the year 1991.

It is further submitted that one Mr. Wenceslau Francis D’Souza had filed a PIL Writ Petition

No. 04 of 2020 before the Hon’ble High Court of Bombay at Goa alleging construction of

illegal structures within the No Development Zone of Survey No. 242/1 of village

Calangute. The copy of the PIL WP No. 4/2020 filed Mr. Wenceslau Francis D’Souza is

enclosed herewith as Annexure R-1. Vide the Order dated 22.01.2020, the Hon’ble High

Court directed the Respondent No. 4 herein to carry out an inspection at the site in order to

determine whether there was any prima facie merit in the allegation. This Site Inspection

was undertaken pursuant to the Order dated 22.01.2020 passed by the Hon’ble High Court

of Bombay at Goa in PIL Writ Petition No. 04 of 2020. The copy of the Order dated

22.01.2020 passed by the Hon’ble High Court in PIL Writ Petition No. 04/2020 is enclosed

herewith as Annexure R-2. It is further submitted that the validity of the Inspection Report

has also been duly affirmed by the Hon’ble High Court of Bombay at Goa in PIL Writ

Petition No. 04 of 2020 vide order dated 24.09.2021. The copy of the Order dated

24.09.2021 passed by the Hon’ble High Court in PIL Writ Petition No. 04/2020 is enclosed

herewith as Annexure R-3.
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5. Thereafter Misc. Civil Application No. 160/2022 and Misc. Civil Application No.

1320/2022 were filed by Mr. Wenceslau Francis D’Souza before the Hon’ble High Court

seeking recall of the order dated 24.09.2021. The copy of the Misc. Civil Application No.

160/2022 and Misc. Civil Application No. 1320/2022 filed by Mr. Wenceslau Francis

D’Souza before the Hon’ble High Court are enclosed herewith as Annexure R-4. The

Hon’ble High Court disposed of the Misc. Civil Application No. 160/2022 and Misc. Civil

Application No. 1320/2022 vide its order dated 15.10.2022 in terms of the liberty already

granted in the order dated 24.09.2021. The copy of the order dated 15.10.2022 passed in

Misc. Civil Application No. 160/2022 and Misc. Civil Application No. 1320/2022 by

Hon’ble High Court are enclosed herewith as Annexure R-5.

6. Further, the Original Application No. 116/2022 (WZ) filed before this Hon’ble Tribunal

challenging the alleged Illegal Construction at the Impugned Property has been dismissed

vide Order dated 09.01.2023 on the ground that the Hon’ble High Court had passed its

Order dated 24.09.2021 on merits taking into consideration the Inspection Report dated

26.02.2020.  The copy of the Order dated 09.01.2023 passed by this Hon’ble Tribunal in

Original Application No. 116/2022 is enclosed herewith as Annexure R-6.

7. The Respondent No.1 vide the present reply will throw light on facts and documents that

are necessary for the adjudication of the present appeal filed before this Hon’ble Tribunal.

However, before proceeding with the merits of the case, the answering Respondent seeks

the indulgence of this Hon’ble Court on the following facts and circumstances, which

render the present Appeal to be dismissed in limine.

PRELIMINARY SUBMISSION
1. The Appellant vide present Appeal seeks to challenge the Directions dated 17.02.2025

under Ref. No. GCZMA/N/ILLE-COMP/23-24/02/1416 issued by Respondent GCZMA

under Section 5 of the Environmental (Protection) Act,1986 r/w the Rules of the

Environment (Protection) Rules, 1986 to the extent that these directions DISCHARGE the

Show Cause Notices bearing Nos. GCZMA/N/ILLE-COMPL/23-24/02/3729 dated

09.02.2024 & GCZMA/N/ILLE-COMPL/23-24/02/1416 dated 30.07.2024 against the

Respondent Nos. 1 to 3 with regards to the structures identified as A, T1, G1, J1,(Part),

Z(Part), F, F1 in Survey No. 242/1; A, B, C in Survey No. 242/1-A.
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2. With reference to the various structures belonging to the Respondent No.1 as mentioned in

the Show Cause Notice Dated 09.02.2024, are identified with alphabets “A”, “M1”, “T1”,

“N1”, “B”, “H1”, “K1” and F1”. Further, it is submitted that structures “M1”, “B”, “H1”,

“K1” and “F1” were directed to be demolished. The remaining structures identified with

alphabets “A”, “T1”, “N1” were discharged.

3. It is further submitted that with respect to the Show Cause Notice dated 30.07.2024, “A”,

“B”, “C” are the structures belonging to Respondent No.1 and Respondent No. 4 has

decided to discharge the allegations pertaining to the structures identified with the

alphabets “A”, “B”, and “C” therein.

4. It is further submitted that Respondent No.4 did not grant a blanket discharge from

demolition in respect of the structures belonging to Respondent No.1. After due application

of mind and upon consideration of the material on record, including the Show Cause

Notices, the Replies thereto, and the Site Inspection Report, Respondent No.4 specifically

directed the demolition of structures marked as  “M1”, “B”, “H1”, “K1” in terms of Show

Cause Notice dated 09.02.2024, all of which pertains to Respondent No.1. This clearly

demonstrate that the decision was not taken mechanically or arbitrarily, but was the

outcome of a reasoned and partial acceptance, whereby certain structures were exempted

while others were directed to be demolished based on a thorough evaluation of the facts

and circumstances.

5. It is the specific case of the Respondent herein that the aforementioned structures which

have been directed to be discharged from the Impugned Property belonging to the

Respondent No. 1, have been existing prior to 1991 i.e. prior to the introduction of the

restrictions in the Coastal Regulation Zone and are constructed after obtaining requisite

permissions from the appropriate authorities.

6. For the sake of brevity and convenience, the Respondent herein is providing the description

of the Impugned Property along with the structures erected which are the subject matter of

the present appeal and are also mentioned in the Show Cause Notices bearing Nos.

GCZMA/N/ILLE-COMPL/23-24/02/3729 dated 09.02.2024 & GCZMA/N/ILLE-

COMPL/23- 24/02/1416 dated 30.07.2024:

Properties as per the Show Cause Notice bearing No. GCZMA/N/ILLE-COMP/23-

24/02/3729 dated 09.02.2024 forming subject matter of the present Appeal:

923



(a) Structure “A” is a sloping Mangalore tiled roofing constructed with laterite stone

masonry wall built permanent base. The structure consists of 8 rooms with verandah.

DISCHARGED

(b) Structure “T1” is a Well with concrete parapet wall covered with G.I sheet roofing

constructed on permanent base. DISCHARGED

(c) Structure “N1” is a Toilet block with laterite stone masonry wall covered with G.I sheet

roofing constructed on permanent base. DISCHARGED

(d) Structure “M1” is a Permanent Generator Room with Beam, slab and column.

DEMOLISHED

(e) Structure “B” is a Structure with sloping Mangalore tile roofing constructed with

laterite stone masonry wall built on permanent base. The structure consists of 2 rooms

with verandah. DEMOLISHED

(f) Structure “H1” is built with laterite stone masonry walls and Mangalore tile roofing

constructed on permanent base. DEMOLISHED

(g) Structure “K1” is covered with laterite stone masonry walls and Mangalore tile roofing

constructed on permanent base. DEMOLISHED

Properties as per Show Cause Notice bearing Nos. GCZMA/N/ILLE-COMP/23-

24/02/1416 dated 30.07.2024 forming subject matter of the present Appeal: 

(a) Structure “A” is a Ground floor structure with laterite masonry plastered walls

constructed on permanent walls. DISCHARGED

(b) Structure “B” is Ground floor structure with laterite masonry plastered walls

constructed permanent walls. The Structure partly extends in Survey No. 242/1.

DISCHARGED

(c) Structure “C” is a Ground floor structure with laterite masonry plastered walls

constructed permanent walls. The Structure partly extends in Survey No. 242/1. The

property is partly covered with concrete paver pathways/footpath and further extends

in Survey No. 242/1 and bounded partly compounds wall combined with G.I pipes.

DISCHARGED
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7. Previously, the Appellant herein filed a complaint on 23.01.2023 pertaining to properties

bearing Survey No. 242/1, alleging that illegal constructions have been conducted on the

said survey of village Calangute and these structures i.e.  “Palm Grow” cottages, “Villa

Sol” and “Sea View” Cottages are constructed on these properties are within the CRZ

Regulated Areas without prior permission of the authorities thereby causing environmental

hazard to the Coastal Area. Further, the Appellant filed one more complaint dated

08.06.2023 regarding illegal constructions in Survey Nos. 242/1-A and 242/1-C owned and

illegally constructed and operated by Respondent No. 1, 2 & 3.

8. That pursuant to these complaints the Respondent No. 4 conducted three site inspections

dated 05.06.2023, 24.11.2023 and 20.05.2024 which identified the structures belonging to

the Respondent No. 1 to 3. Subsequently on the basis of these Inspection Reports, the

Respondent No. 4 issued Show Cause Notices dated 09.02.2024 and 30.07.2024 against

the Respondent No. 1 o 3. Thereafter due deliberations and detailed hearing given to all the

parties, the Respondent No. 4 vide the Impugned Order directed demolition of Structures

marked as ‘M1’, ‘B’, ‘H1’ and ‘K1’. It is submitted that the Respondent No. 4 has made

reasoned findings pertaining to the demolition or discharge of the structures constructed on

the Impugned Property. It is further submitted that one Mr. Wenceslau Francis D’Souza

had filed a PIL Writ Petition No. 04 of 2020 before the Hon’ble High Court of Bombay at

Goa alleging construction of illegal structures within the No Development Zone of Survey

No. 242/1 of village Calangute. Vide the Order dated 22.01.2020, the Hon’ble High Court

directed the Respondent No. 4 herein to carry out an inspection at the site in order to

determine whether there was any prima facie merit in the allegation (The copy of the Order

dated 22.01.2020 passed by the Hon’ble High Court mentioned herein above is already

Annexed as Annexure R-2). In compliance of the Order passed by the Hon’ble Court, the

Respondent No. 4 filed its Site Inspection Report dated 26.02.2020 wherein it was

concluded that:

“40. The structure within the NDZ of larger property under Survey No. 242/1 of Village

Calangute owned by R7 and R8 indicated by the petitioners during inspection prima facie

appear to be legal and existing prior to February 1991 on basis of documents made

available and other reference material accessed and cited by us”.
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The validity of the Inspection Report dated 26.02.2020 has also been duly affirmed by the 

Hon’ble High Court of Bombay at Goa in PIL Writ Petition No. 04 of 2020 vide order 

dated 24.09.2021 (The copy of the Order dated 24.09.2021 passed by the Hon’ble High 

Court mentioned herein above is already Annexed as Annexure R-3) 

Further, the Original Application No. 116/2022 (WZ) filed before this Hon’ble Tribunal 

challenging the alleged Illegal Construction at the Impugned Property has been dismissed 

vide Order dated 09.01.2023 on the ground that the Hon’ble High Court had passed its 

Order dated 24.09.2021 on merits taking into consideration the Inspection Report dated 

26.02.2020 (The copy of the Order dated 09.01.2023 passed by this Hon’ble Tribunal 

mentioned herein above is already Annexed as Annexure R-6).  

9. Therefore, as on 26.02.2020, once all the structures within the larger property under Survey

No. 242/1 of Village Calangute have been found to be legal and existing prior to February

1991, any further challenge to the structures at the larger property under Survey No. 242/1

of Village Calangute would be Res Judicata. It is pertinent to mention that it has not been

the case of the Appellant that any new construction has been undertaken at the Impugned

Property after the inspection report dated 26.02.2020. Thus, the Complaints made by the

Appellant are a gross misrepresentation of facts and appear to be motivated by ulterior

considerations rather than any genuine concern for Coastal Regions.

10. It is therefore submitted that in view of the Inspection Report dated 26.02.2020 in Writ

Petition No. 04 of 2020, it can be ascertained that the validity of the existence of the

Impugned Properties have been assessed through the fair lens of the Respondent No. 4 and

after taking into consideration the supporting documents exhibited by both the sides a well-

reasoned analysis of the existence of the Impugned Properties has been given. Therefore,

the Prayer of the Appellant seeking re-inspection of the Impugned Properties is without

substance and without any reasonable differentia.

11. Further, it is pertinent to note that the Appellant has run from pillar to post to secure a

favourable order which can be inferred from the fact that the Appellant even approached

the Hon’ble High Court vide Writ Petition No. 904/2023 and Misc. Civil Application No.

1674 of 2024 seeking appropriate actions on his complaints dated 23.01.2023 and

08.06.2023. The Hon’ble High Court vide its Order dated 28.06.2024 and 12.07.2024

directed the Respondent No. 4 to take action on the complaints of the Appellant. The copy
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of the Order dated 28.06.2024 and 12.07.2024 already forms a part of the record of the 

present Appeal at Annexure IV. (Page 89 and 91). 

12. It is submitted that the Appellant herein had given three complaints dated 23.01.2023,

08.06.2023 and 14.03.2024 to the Respondent No. 4 authority with regard to the alleged

illegal structures at the Impugned Property. In view thereof, the Respondent No. 4

conducted a total of three Site Inspections dated 05.06.2023, 24.11.2023 and 20.05.2024.

Thereafter two Show Cause Notices dated 09.02.2024 and 30.07.2024 were issued by the

Respondent No. 4 with regard to the illegal structures at the Impugned Property. After due

deliberation and due application of mind on the documents produced by all the parties, the

Respondent No. 4 passed the Impugned Order dated 17.02.2025. Even though vide the

Impugned Order, the Respondent No. 1 to 3 have not been granted a blanket discharge by

the Respondent No. 4 and the illegal structures have been directed to be demolished, the

Appellant herein in his desperation has again approached this Hon’ble Tribunal being

aggrieved by the discharge granted to the Respondent No. 1 to 3.

This indicates towards the conduct and the impatience of the Appellant to secure a complete

demolition Order by hook or by crook with regard to the Impugned Properties. It is

pertinent to note that even though the Impugned Properties have earlier been subjected to

the scrutiny of the Respondent No. 4 on multiple occasions, however, the Appellant has

vide the present Appeal not shirked away from attempting one more time in securing an

inspection with regard to the Impugned Properties.

13. It is pertinent to mention here that as stated above, the Impugned Property had earlier been

subjected to the scrutiny of various judicial forums. It is submitted that in view of the Site

Inspection Report dated 26.02.2020, the property that was inspected by the Respondent

No.4 is the very same property—which form the subject matter of the present Appeal. The

Respondent No.1, during the Site Inspection conducted on 13.02.2020 by the expert

members deputed by Respondent No. 4 pursuant to the directions issued by the Hon’ble

High Court in Writ Petition No. 04/2020, submitted various documents in support of its

claim regarding the existence of structures on the impugned property bearing Survey No.

242/1-A prior to the year 1991. The said documents included: (i) Order of Additional

Collector of Goa dated 10.04.1981 issued to Luis Antonio Jose S. Pires in Case No.

RB/CNV/ILG/177/80 along with receipt no. 25 dated 12.06.1981. (ii) House Tax receipts
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dated 10.07.1986 of house nos. 7/2B, 7/2C & 7/2D issued by Village Panchayat of 

Calangute for the years 1983-84, 1984-85 and 1985-86. (iii) Survey map issued by DSLR 

showing existence of the three structures. . Upon due perusal and consideration of the 

documents so furnished, Respondent No.4 affirmed the legitimacy of the structures situated 

on the Impugned Property and concluded that the said structures, located within the No 

Development Zone, had prima facie existed prior to the year 1991 and were legal in nature. 

As already stated herein above, it is submitted that the validity of the Inspection Report has 

also been duly affirmed by the Hon’ble High Court of Bombay at Goa in PIL Writ Petition 

No. 04 of 2020 vide order dated 24.09.2021 (The copy of the Order dated 24.09.2021 

passed by the Hon’ble High Court mentioned herein above is already Annexed as Annexure 

R-3). Further, the Original Application No. 116/2022 (WZ) filed before this Hon’ble

Tribunal challenging the alleged Illegal Construction at the Impugned Property has been 

dismissed vide Order dated 09.01.2023 on the ground that the Hon’ble High Court had 

passed its Order dated 24.09.2021 on merits taking into consideration the Inspection Report 

dated 26.02.2020 (The copy of the Order dated 09.01.2023 passed by this Hon’ble Tribunal 

mentioned herein above is already Annexed as Annexure R-6). 

14. Further, it is significant to observe that in the reply dated 04.03.2024 and 08.08.2024 to the

Show Cause Notice dated 09.02.2024 and 30.07.2024, Respondent No.1 has clearly stated

that the structures constructed on the Impugned Property existed prior to the year 1991 and

that the validity of said structures had already been considered in the Site Inspection Report

dated 26.02.2020. Accordingly, it is evident that Respondent No.1 was not, for the first

time, asserting the legality of the structures on the impugned property, but had previously

placed on record documents and submissions establishing the existence and legal status of

the said structures prior to the year 1991. Further, Respondent No. 1, vide its Replies has

yet again placed reliance on the same documents to establish the existence of the structures

on the Impugned Property, which had already been taken into consideration in the Site

Inspection Report dated 26.02.2020. It is noteworthy that the said documents, relied upon

to substantiate the validity of the structures, have effectively attained legal sanctity, having

been duly examined and accepted by the Hon’ble High Court in Writ Petition No. 04/2020

as well as by this Hon’ble Tribunal in Original Application No. 116/2022.
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15. It is respectfully submitted that the Order of Discharge dated 17.02.2025 issued by

Respondent No. 4, whereby the property belonging to Respondent No.1 was discharged

from further scrutiny, was passed only after due consideration of documents possessing

legal sanctity and evidentiary value sufficient to validate the existence of the structures in

question. It is further submitted that Respondent No.4 has not arbitrarily discharged the

Impugned Property or the structures situated thereon. On the contrary, Respondent No.4

has carefully examined each and every document produced to establish that the structures

existed prior to the year 1991. Significantly, while certain structures were discharged from

further proceedings, Respondent No. 4 has also directed demolition of those structures

whose existence could not be adequately substantiated through documentary evidence.

Thus, the Order dated 17.02.2025 reflects a reasoned decision, rendered after

comprehensive consideration of the material placed on record and after due application of

mind. It is reiterated that Respondent No.1, Joseph S. Rosa, has diligently responded to the

proceedings and has placed on record sufficient documentary evidence demonstrating that

her structures existed well before the issuance of the CRZ Notification of 1991. The said

structures are either permanent in nature and duly approved by the competent authorities

prior to 1991, or constitute temporary and functional extensions which do not contravene

any of the provisions under the CRZ Notification, 2011.

16. It is submitted that the Respondent herein for ease of convenience is providing a tabular

representation of the structures directed to be discharged and demolished at the Impugned

Property, and the documents that are relied by the Respondent No.1 to ensure the validity

of the Structures in view of the Show Cause Notice dated 09.02.2024 and the Show Cause

Notice dated 30.07.2024:
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AS PER SHOW CAUSE NOTICE DATED 09.02.2024 

Sr.No Impugned 
Property 

Impugned Structure 
for Respondent No.1 

Finding as 
per Order 
dated 
17.02.25 of 
Respondent 
No.1 

Documents relied on 

1. Survey No. 
242/1 

Structure “A” is a 
sloping Mangalore 
tiled roofing 
constructed with 
laterite stone masonry 
wall built permanent 
base. The structure 
consists of 8 rooms 
with verandah. 

Discharged (a) License issued by Municipal Council of Bardez
dated 18.11.1970 under no.55. The copy of the
License issued by Municipal Council of Bardez
dated 18.11.1970 under no.55 is enclosed herewith
as Annexure R-7.

(b) This structure is reflected in the Survey Plan
promulgated in the year dated 1971-1972.

(c) The Registration Certificate of Establishment for
Sea View Cottages dated 13.03.1981. The copy of
the  Registration Certificate of Establishment for
Sea View Cottages dated 13.03.1981 issued by the
Labour Inspector Mapusa, Goa is enclosed herewith
as Annexure R-8.

(d) Certificate of registration of Hotel “Sea View
Cottages” issued by the Department of Tourism,
Government of Goa issued on 22.10.2019. The copy
of the  Certificate of registration of Hotel “Sea View
Cottages” issued by the Department of Tourism,
Government of Goa issued on 22.10.2019 is
enclosed herewith as Annexure R-9.

(e) Site Inspection Report dated 26.02.2020 filed in
Writ Petition No. 04/2020 filed before the Hon’ble
High court of Bombay. Structure ‘A’ of the Site
Inspection Report dated 26.02.2020 corresponds to
structure ‘A’ of the Show Cause Notice dated
09.02.2024.
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2. Structure “N1” is a 
Toilet block with 
laterite stone masonry 
wall covered with G.I 
sheet roofing 
constructed on 
permanent base 

Discharged (a) The Site Plan of the Site Inspection Report dated
26.02.2020 filed in Writ Petition No. 04/2020 filed
before the Hon’ble High court of Bombay, reflects
this structure existing prior to the year 1991.

(b) This structure is reflected in the Survey Plan
promulgated in the year dated 1971-1972.

3. Structure “T1” is a 
Well with concrete 
parapet wall covered 
with G.I sheet roofing 
constructed on 
permanent base. 

Discharged (a) Permit for sinking well under Section 5(4) of the
Goa Ground Water Regulation Act, 2002 granted to
Pires Luis Antonio
Permit No. 1578/2019 dated 04.04.2019. The copy
of the  Permit No. 1578/2019 dated 04.04.2019
issued by the Ground Water officer, Water Resource
Department  is enclosed herewith as Annexure R-
10.

(b) Water Resource Development Receipt for payment
to government dated 04.04.2019. The copy of the
Water Resource Development Receipt for payment
to government dated 04.04.2019 issued by the
Ground Water officer, Water Resource Department
is enclosed herewith as Annexure R-11.

(c) No objection granted by the Office of the Village
Panchayat, Calangute dated 02.05.2019 for sinking
open well. The copy of the NOC dated 02.05.2019
bearing No. VP/Cal/F-13/19-20/190 issued by the
Office of Village Panchayat, Calangute is enclosed
herewith as Annexure R-12.

4. Structure “M1” is a 
Permanent Generator 
Room with Beam, 
slab and column. 

Demolished 

5. Structure “B” is a 
Structure with sloping 
Mangalore tile 
roofing constructed 
with laterite stone 
masonry wall built on 
permanent base. The 
structure consists of 2 
rooms with verandah 

Demolished 
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AS PER SHOW CAUSE NOTICE DATED 30.07.2024 

6. Structure “H1” is built 
with laterite stone 
masonry walls and 
Mangalore tile 
roofing constructed 
on permanent base 

Demolished 

7. Structure “K1” is 
covered with laterite 
stone masonry walls 
and Mangalore tile 
roofing constructed 
on permanent base 

Demolished 

Sr.No Impugned Property Impugned Structure 
for Respondent No.1 

Finding as 
per Order 
dated 
17.02.25 of 
Respondent 
No.1 

Documents relied on 

1. Survey 242/1-A Structure “A” is a 
Ground floor structure 
with laterite masonry 
plastered walls 
constructed on 
permanent walls 

Discharged (a) This structure is reflected in the
Survey Plan promulgated in the
year dated 1971-1972.

(b) Conversion Order dated
26.07.1977 passed by The
Collector, North-Goa at Panaji,
on an Application filed by Mr.
Mario Pires for conversion of
3760 Sq.mtr of Survey No. 242/1
for Commercial Purpose. The
Copy of the Conversion Order
dated 26.07.1977 passed by
Collector, North-Goa at Panaji is
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enclosed herewith as Annexure 
R-13.

(c) The Construction License dated
28.06.1978 bearing Reference
No. VPT/CAL/78-79/F-
13AC/404 obtained by the uncle
of the Respondent No.1 viz. Mr.
Mario Pires from the Gram
Panchayat, Calangute, Bardez,
Goa.
The Copy Construction License
dated 28.06.1978 bearing
Reference No. VPT/CAL/78-
79/F-13AC/404 issued by the
Gram Panchayat, Calangute,
Bardez, Goa is enclosed herewith
as Annexure R-14.

(d) License for Construction of
House dated 20.06.1979 issued
by the Gram Panchayat,
Calagute.
The Copy of the Construction
License dated 20.06.1979 issued
by the Village Panchayat of
Calangute is enclosed herewith as
Annexure R-15.

(e) The Registration Certificate of
Establishment for Sea View
Cottages dated 13.03.1981.
(Already annexed hereinabove)

(f) Order dated 10.04.1981 issued by
the. The Copy of the Order dated
10.04.1981 issued by the Court of
Additional Collector, Goa in
Case No. RB/CNV/ILG/177/80
is enclosed herewith as
Annexure R-16.

(g) Receipt for payment of penalty of
amount of Rs. 231 dated
12.06.1981 in terms of order
dated 10.04.1981 passed by the
Court of Additional Collector
Goa. The copy of the Receipt for
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payment of penalty of amount of 
Rs. 231 dated 12.06.1981 issued 
by the Office of the Collector, 
Goa is enclosed herewith as 
Annexure R-17.  

(h) House Tax Receipts dated
10.07.1986 for the year 1983-
1986 for the House No. 7/2D.
The copy of the  House Tax
Receipt for House No. 7/2D
dated 10.07.1986 issued by the
Office of Village Panchayat,
Calangute is enclosed herewith as
Annexure R-18.

(i) Certificate of registration of
Hotel “Sea View Cottages”
issued by the Department of
Tourism, Government of Goa
issued on 22.10.2019. (Already
annexed hereinabove)

(j) Site Inspection Report dated
26.02.2020 filed in Writ Petition
No. 04/2020 filed before the
Hon’ble High Court of Bombay.
Structure ‘C’ of the Site
Inspection Report dated 
26.02.2020 corresponds to 
structure ‘A’ of the Show Cause 
Notice dated 30.07.2024. 

(k) The copy of the letter dated
09.07.2025 issued by the office of
the Village Panchayat, Calangute.
The Copy of the letter dated
09.07.2025 issued by the office of
the Village Panchayat, Calangute
is enclosed herewith as
Annexure R-19.

2. Structure “B” is 
Ground floor structure 
with laterite masonry 
plastered walls 
constructed permanent 
walls. The Structure 

Discharged (a) This structure is reflected in the
Survey Plan promulgated in the
year dated 1971-1972.

(b) Conversion Order dated
26.07.1977 passed by The
Collector, North-Goa at Panaji,
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partly extends in 
Survey No. 242/1 

on an Application filed by Mr. 
Mario Pires for conversion of 
3760 Sq.mtr of Survey No. 242/1 
for Commercial Purpose. 
(Already annexed hereinabove) 

(c) The Construction License dated
28.06.1978 bearing Reference
No. VPT/CAL/78-79/F-
13AC/404 obtained by the uncle
of the Respondent No.1 viz. Mr.
Mario Pires from the Gram
Panchayat, Calangute, Bardez,
Goa.
(Already annexed hereinabove)

(d) License for Construction of
House dated 20.06.1979 issued
by the Gram Panchayat, 
Calagute. (Already annexed 
hereinabove) 

(e) The Registration Certificate of
Establishment for Sea View
Cottages dated 13.03.1981.
(Already annexed hereinabove)

(f) Order dated 10.04.1981 issued by
the Court of Additional Collector
of Goa imposing penalty of Rs.
231. (Already annexed 
hereinabove)

(g) Receipt for payment of penalty of
amount of Rs. 231 dated
12.06.1981 in terms of order
dated 10.04.1981 passed by the
Court of Additional Collector
Goa. (Already annexed
hereinabove)

(h) House Tax Receipts dated
10.07.1986 for the year 1983-
1986 for the House No. 7/2C. The
copy of the  House Tax Receipts
for the House No. 7/2C dated
10.07.1986  issued by the Office
of the Village Panchayat,
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Calangute is enclosed herewith as 
ANNEXURE R-20.  

(i) Certificate of registration of
Hotel “Sea View Cottages”
issued by the Department of
Tourism, Government of Goa
issued on 22.10.2019. (Already
annexed hereinabove)

(j) Site Inspection Report dated
26.02.2020 filed in Writ Petition
No. 04/2020 filed before the
Hon’ble High court of Bombay.
Structure ‘D’ of the Site
Inspection Report dated 
26.02.2020 corresponds to 
structure ‘B’ of the Show Cause 
Notice dated 30.07.2024. 

(k) The copy of the letter dated
09.07.2025 issued by the office of
the Village Panchayat, Calangute.
(Already annexed hereinabove)

3. Structure “C” is a 
Ground floor structure 
with laterite masonry 
plastered walls 
constructed permanent 
walls. The Structure 
partly extends in 
Survey No. 242/1. The 
property is partly 
covered with concrete 
paver 
pathways/footpath and 
further extends in 
Survey No. 242/1 and 
bounded partly 
compounds wall 
combined with G.I 
pipes. 

Discharged (a) This structure is reflected in the
Survey Plan promulgated in the
year dated 1971-1972.

(b) Conversion Order dated
26.07.1977 passed by The
Collector, North-Goa at Panaji,
on an Application filed by Mr.
Mario Pires for conversion of
3760 Sq.mtr of Survey No. 242/1
for Commercial Purpose.
(Already annexed hereinabove)

(c) The Construction License dated
28.06.1978 bearing Reference
No. VPT/CAL/78-79/F-
13AC/404 obtained by the uncle
of the Respondent No.1 viz. Mr.
Mario Pires from the Gram
Panchayat, Calangute, Bardez,
Goa.
(Already annexed hereinabove)
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(d) License for Construction of
House dated 20.06.1979 issued
by the Gram Panchayat, 
Calagute. (Already annexed 
hereinabove) 

(e) The Registration Certificate of
Establishment for Sea View
Cottages dated 13.03.1981.
(Already annexed hereinabove)

(f) Order dated 10.04.1981 issued by
the Court of Additional Collector
of Goa imposing penalty of Rs.
231. (Already annexed 
hereinabove)

(g) Receipt for payment of penalty of
amount of Rs. 231 dated
12.06.1981 in terms of order
dated 10.04.1981 passed by the
Court of Additional Collector
Goa. (Already annexed
hereinabove)

(h) House Tax Receipts dated
10.07.1986 for the year 1983-
1986 for House No. 7/2B. The
copy of the  House Tax Receipts
for House No. 7/2B  dated
10.07.1986 issued by the Office
of the Village Panchayat,
Calangute is enclosed herewith as
ANNEXURE R-21.

(i) Certificate of registration of
Hotel “Sea View Cottages”
issued by the Department of
Tourism, Government of Goa
issued on 22.10.2019. (Already
annexed hereinabove)

(j) Site Inspection Report dated
26.02.2020 filed in Writ Petition
No. 04/2020 filed before the
Hon’ble High Court of Bombay.
Structure ‘E’ of the Site
Inspection Report dated 
26.02.2020 corresponds to 
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17. Apart from the facts stated hereinabove, it is submitted that originally, the property bearing

242/1 was owned by Mr. Luis Antonio Sarto Pires which he had inherited from his Late

Father, Mr. Anthony Joseph Pires. The said Mr. Luis Antonio Sarto Pires allowed his

brother Mr. Mario Pires to construct various structures, comprising of rooms which were

used as a source of income. The Construction License dated 28.06.1978 bearing Reference

No. VPT/CAL/78-79/F-13AC/404 was obtained by the uncle of the Respondent No.1 viz.

Mr. Mario Pires from the Gram Panchayat, Calangute, Bardez, Goa.

18. The said Construction License, which was initially granted in favour of Mr. Mario Pires

was later transferred in the name of the Answering Respondent.

19. The Collector, North-Goa at Panaji, with regard to the Survey No.242/1 had passed a

Conversion Order dated 26.07.1977 on an Application filed by Mr. Mario Pires for

conversion of 3760 Sq.mtr. of Survey No. 242/1 for Commercial Purpose. It is therefore

submitted that the Respondent No.1 has obtained all the requisite permissions for the

existing structures.

20. It is submitted that in compliance of the directions passed in the Impugned Order dated

17.02.2025 by the Respondent No.4, the demolition of Structures “M1” “B” “H1” “K1”

has been undertaken. A copy of the Compliance report dated 02.09.2025 issued by the Goa

Coastal Zone Management Authority is enclosed herewith as Annexure R-22.

21. In view of the submissions made herein above, it is most respectfully submitted that the

Respondent No. 1 has all valid and legal permissions pertaining to the structures which

have been discharged by the Respondent No. 4 vide the Impugned Order and all those

structures have been constructed prior to 1991. Thus, there is no substance in the argument

of the Appellant herein that the Impugned Structures have been constructed after 1991,

without any permissions from the relevant authorities.

structure ‘C’ of the Show Cause 
Notice dated 30.07.2024.   

(k) The copy of the letter dated
09.07.2025 issued by the office of
the Village Panchayat, Calangute.
(Already annexed hereinabove).
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22. Therefore, it is submitted that the present Appeal is not driven by any bona fide

environmental concerns but is motivated purely by personal vendetta and an attempt to

settle private disputes. Moreover, the subject matter of the present Appeal has already been

adjudicated upon and disposed of by the Hon’ble High Court of Bombay at Goa. As such,

the same is barred by the doctrine of res judicata. The Appellant herein has wilfully failed

to disclose this material fact, thereby misleading this Hon’ble Tribunal. Furthermore, the

Appellant has been targeting only the Respondents while several similarly placed structures

and violations in the immediate vicinity have been conveniently ignored. This shows the

mala fide intent behind the present proceedings. It is therefore submitted that the present

Appeal ought to be dismissed in limine by imposing Exemplary costs on the Appellant.

23. Moreover, it is brought to the attention of this Hon’ble Tribunal, that with regard to the

demolition of the structures belonging to the Answering Respondent present on Survey No.

242/1, the Village Panchayat, Calangute while exercising its power under Section 66 (4) of

GPRA vide its Order bearing No. V.P./Cal/F-20/11-12/7006 dated 27.12.2011 ordered the

demolition of the structures on Survey No. 242/1. It is submitted that these are the same

structures which formed a part of the scrutiny of the Respondent No.4 vide the Impugned

Order in terms of the Show Cause Notice dated 09.02.2024 and 30.07.2024. The Copy of

the Order bearing No. V.P./Cal/F-20/11-12/7006 dated 22.12.2011 passed by the Village

Panchayat, Calangute is enclosed herewith as Annexure R-23.

24. It is submitted that, challenging the Demolition Order dated 27.12.2011 passed by the

Village Panchayat, Calangute, the Respondent No.1 preferred Appeal bearing No. ADP-

I/Calangute/P.A./141/2025 before the Appellate Authority i.e. Additional Director of

Panchayats-I, Panaji under section 66(7) of the GPRA Act. Further, as there was delay in

filing the Appeal before the Appellate Authority, the Respondent No.1 had also preferred

an Application for condonation of delay in filing the Appeal bearing No. ADP-

I/Calangute/P.A./141/2025 which was allowed by the Appellate Authority vide its order

dated 12.08.2025.

25. It is submitted that being aggrieved by the Order dated 12.08.2025 condoning the delay in

filing the Appeal bearing No. ADP-I/Calangute/P.A./141/2025, the Appellant herein

preferred Writ Petition No. 2241/2025 before the Hon’ble High Court of Bombay at Goa.

The Hon’ble High Court vide its Order dated 22.08.2025 passed in Writ Petition No.
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2241/2025 restrained the Appellate Authority, before which the Appeal bearing No. ADP-

I/Calangute/P.A./141/2025 is pending, to proceed with the Appeal until the disposal of the 

Writ Petition No. 2241/2025. The Copy of the Order dated 22.08.2025 passed by the 

Hon’ble High Court of Bombay at Goa in Writ Petition No. 2241/2025 is enclosed herewith 

as Annexure R-24.  

26. Thereafter, the Writ Petition No. 2241/2025 was listed before the Hon’ble High Court on

26.09.2025, wherein the Hon’ble High Court was pleased to list the matter on 07.11.2025.

The Copy of the Order dated 26.09.2025 passed by the Hon’ble High Court of Bombay at

Goa in Writ Petition No. 2241/2025 is enclosed herewith as Annexure R-25.

27. It is submitted that subsequently when Writ Petition No. 2241/2025 was listed before the

Hon’ble High Court of Bombay at Goa on 07.11.2025, the Hon’ble High Court directed

the parties to complete the pleadings. The Copy of the Order dated 07.11.2025 passed by

the Hon’ble High Court of Bombay at Goa in Writ Petition No. 2241/2025 is enclosed

herewith as Annexure R-26.

28. It is submitted that although, the pendency of the Writ Petition No. 2241/2025 has no

bearing to the present case as the alleged violations under the CRZ Notification are

independent and not in conflict with any other law, the answering Respondent by way of

abundant caution is bringing complete facts before this Hon’ble Court.

29. It is respectfully submitted that Respondent No. 4, in its reply dated 30.07.2025, has

categorically admitted that Structures A, N1 and T1 as referred to in the show cause notice

dated 09.02.2024, and Structures A, B and C, as referred to in the show cause notice dated

30.07.2025, were in existence prior to the year 1991. In view thereof, the impugned order

dated 17.02.2025 has been rightly passed upon due consideration of the material on record

and with complete application of mind.

30. Further, the Directorate of Settlement and Land Records, Government of Goa has prepared

a Survey Plan bearing reference No. 8603 dated 09.05.2025 for Survey No. 242/1. The said

Survey Plan also depicts the Impugned Structures to be existing prior to the year 1991. The

copy of the Survey Plan bearing reference No. 8603 dated 09.05.2025 for Survey No. 242/1

prepared by the Directorate of Settlement and Land Records, Government of Goa is

enclosed herewith as Annexure R-27.
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PARA WISE REPLY 
1. The contents of Para No. 1 of the present Appeal needs no reply as it is a matter of fact.

2. The contents of Para No. 2 of the present Appeal needs no reply as it is a matter of fact.

3. With regard to Para No. 3, it is respectfully submitted that the allegations made by the

Appellant in the Complaint letters dated 23.01.2023 and 08.06.2023 are false, frivolous,

and baseless and are completely contrary to the facts and circumstances of the present case.

Further, it is pertinent to note that one Mr. Wenceslau Frances D’Souza had previously

instituted Original Application No. 116/2022 before this Hon’ble Tribunal, seeking

demolition of the very same structures that are the subject matter of the present Appeal,

which arises out of the Impugned Order dated 17.02.2025 passed by Respondent No. 4,

discharging the alleged structures. It is respectfully submitted that this Hon’ble Tribunal,

vide orders dated 02.01.2023 and 09.01.2023 in the said Original Application, upheld both

the Inspection Report submitted by Respondent No. 4 pursuant to the directions of the

Hon’ble High Court in PIL WP No. 04/2020 and the orders of the Hon’ble High Court

itself, having found them to be the result of due application of mind and supported by

cogent and well-reasoned findings.

4. With regard to Para No. 4, it is submitted that the Appellant emphasizes on the Site

Inspection dated 05.06.2023 and Mapping dated 24.11.2023, however, the Appellant has

only annexed the 24.11.2023 mapping, which does not conclude the structures on the

Impugned Property to be in violation of the CRZ Notification, 1991.

5. With regard to Para No.5 of the present Appeal needs no reply as it is a matter of fact.

6. With regard to Para No.6 of the present Appeal needs no reply as it is a matter of fact.

7. With regard to Para No.7 of the present Appeal needs no reply as it is a matter of fact.

8. With regard to Para No.8 of the present Appeal needs no reply as it is a matter of fact.

9. With regard to Para No.9 of the present Appeal needs no reply as it is a matter of fact.

10. With regard to Para No.10 of the present Appeal needs no reply as it is a matter of fact.

11. With regard to Para No.11 of the present Appeal needs no reply as it is a matter of fact.

12. With regard to Para No.12 of the present Appeal needs no reply as it is a matter of fact.

13. With regard to Para  No. 13, it is submitted that the Appellant has invited the attention of

this Hon’ble Tribunal to two orders of the Village Panchayat of Calangute viz. Order dated

28.01.2010 and 15.10.2012 directing demolition of structures on Survey No. 242/1 which
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is owned by Nalini Da Rosa herein called as Respondent No. 2. Since the answering 

Respondent has no concern with the said structures, the same needs no reply.  

14. With regard to Para  No. 14, it is submitted that the alleged properties and structures belong

to Respondent No.2 and hence need no reply by Respondent No. 1.

15. With regard to the contents of Para No. 15, the contents therein have no concern with

Answering Respondent and hence needs no reply.

16. With regard to the contents of Para No. 16 of the present Appeal, it does not pertain to

structures claimed by Respondent No. 1, hence no reply needed.

17. With regard to the contents of Para No. 17 of the present Appeal, it is submitted that the

Application for regularisation does not pertain to structures claimed by Respondent No. 1

and therefore this para needs no reply.

18. With reference to the contents of Para No. 18 and 19 of the present Appeal, it is submitted

that the contents therein do not concern the Answering Respondent and therefore needs no

reply.

19. With reference to Para No. 20, it is once again reiterated that one Mr. Wenceslau Francis

D’Souza had filed a PIL Writ Petition No. 04 of 2020 before the Hon’ble High Court of

Bombay at Goa alleging construction of illegal structures within the No Development Zone

of Survey No. 242/1 of village Calangute. Vide the Order dated 22.01.2020, the Hon’ble

High Court directed the Respondent No. 4 herein to carry out an inspection at the site in

order to determine whether there was any prima facie merit in the allegation. In compliance

of the Order passed by the Hon’ble Court, the Respondent No. 4 filed its Site Inspection

Report dated 26.02.2020. The validity of the Inspection Report dated 26.02.2020 has also

been duly affirmed by the Hon’ble High Court of Bombay at Goa in PIL Writ Petition No.

04 of 2020 vide order dated 24.09.2021. Further, the Original Application No. 116/2022

(WZ) filed before this Hon’ble Tribunal challenging the alleged Illegal Construction at the

Impugned Property has been dismissed vide Order dated 09.01.2023 on the ground that the

Hon’ble High Court had passed its Order dated 24.09.2021 on merits taking into

consideration the Inspection Report dated 26.02.2020 During the said inspection,

Respondent No.1 produced several documents evidencing that the structures on the

Impugned Property existed prior to the year 1991.  It is further submitted that the

documents relied upon by Respondent No.1 during the said inspection are also relied by
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the Respondent No. 1 in its Reply dated 04.03.2024 and Reply dated 08.08.2024 submitted 

to Respondent No.4.  

20. In context of Para 21, it is submitted that the contents therein do not concern the Answering

Respondent and therefore needs no reply.

21. With reference to Para No. 22, it is submitted that the Appellant has placed reliance on the

Survey Plan issued by the RSI, Hyderabad. However, it is submitted that the said Survey

Plan, in fact, accurately reflects the status of the properties on the Impugned Property and

substantiates the existence of the structure thereon prior to the year 1991. Therefore, the

said document does not support the case of the Appellant but rather affirms the contention

of Respondent No.1 regarding the pre-1991 existence of the structure on the Impugned

Property.

REPLY TO THE GROUNDS/CHALLENGE 
22. With reference to Para No. 23, it is submitted that the Appellant herein has merely reiterated

the grounds for filing the present Appeal. However, the Respondent No.1 respectfully

places reliance on the foregoing submissions and the Para -wise reply hereinabove to

effectively controvert and rebut the grounds raised by the Appellant.

23. With reference to Para No. 23.1, the Appellant has mislead the Hon’ble Tribunal by stating

false and frivolous facts which are contrary to the findings of the Respondent No.4 made

in the Impugned Order. It is pertinent to note that the construction of the afore-mentioned

Structures as enumerated in the Show Cause Notice Dated 09.02.2024 and 30.07.2024

undertaken by the respondent herein are well withing the domain of law as the structures

that are discharged in terms of the Impugned Order have proper permissions which are

issued by the Relevant Authorities.

24. With reference to Para No. 23.2, the Appellant has deliberately sought to mislead this

Hon’ble Tribunal and create confusion by grossly exaggerating the number, nature, and use

of the structures in question, as well as the number of rooms therein. Therefore, to refute

the false, frivolous, and unsubstantiated allegations made by the Appellant regarding the

purported illegality of the commercial use of the said structures, the Respondent herein has

produced various permissions which are mentioned in the Table of the Preliminary

submissions herein-above. The said permissions substantiate the legitimacy of the
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commercial use and demonstrates that the requisite permissions are in place. The baseless 

nature of the Appellant’s allegations not only calls into question the credibility of the 

statements made but also indicates that such assertions are retaliatory in nature.  

25. With reference to Para No. 23.3, it is submitted that the contents therein do not concern the

Answering Respondent and therefore needs no reply.

26. With reference to Para No. 23.4, it is respectfully submitted that it is the case of the

Appellant herein that the reliance of the Answering Respondent on the approval from the

Municipal Camara de Bardez is misplaced as the said Approval is in respect of some

Umtavaddo Property and not the subject property which is Sauntawaddo. In this regard, it

is submitted that the permission of Municipal Camara de Bardez erroneously mention

Umtavaddo instead of Sauntawaddo as the same is a typographical error. It may be noted

that there is no such property viz. Umtavaddo in Calangute, Goa. It is therefore submitted

that the said in view of the typographical error, the permission from the Municipal Camara

de Bardez dated 18.11.1970 is concerning the Impugned Property. With regard to the

allegation of the Appellant herein that there is no WRD or Local Body permission, it is

submitted that the Appellant herein relies on the permit for Sinking Well dated 04.04.2019,

Water Resource Development Receipt dated 04.04.2019 as well as the No objection

Certificate dated 02.05.2019 from the Village Panchayat Calangute (already annexed

hereinabove). With regard to the contention of the Appellant that the permission of Village

Panchayat of Calangute dated 28.06.1978 was for construction of a house and septic tank

and not for 8 rooms, it is submitted a penalty of Rs. 231 was imposed by the Court of

Additional Collector of Goa (Annexed herein as Annexure R-16). In compliance of the

same, the Penalty amount of Rs. 231 was paid on 12.06.1981 with the office of Additional

Collector of Goa. Therefore, it is submitted that with regard to Structures A, B and C as per

Show Cause Notice Dated 30.07.2024, the Answering Respondent has rightly relied on the

permission of Village Panchayat of Calangute dated 28.06.1978.

27. The Contents of Para No. 23.5 of the present appeal do not pertain to structures claimed by

Respondent No. 1, hence need no reply.

28. The Contents of Para No. 23.6 of the present appeal do not pertain to structures claimed by

Respondent No. 1, hence need no reply.
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29. The Contents of Para No. 23.7 of the present appeal do not pertain to structures claimed by

Respondent No. 1, hence need no reply.

30. The Contents of Para No. 23.8 of the present appeal do not pertain to structures claimed by

Respondent No. 1, hence need no reply.

31. The Contents of Para No. 23.9 of the present appeal do not pertain to structures claimed

by Respondent No. 1, hence need no reply.

32. With reference to Para No. 23.10, it is submitted that the structures A, B, C in Survey No.

242/1-A in terms of the Show Cause Notice dated 30.07.2024 pertain to structures C, D, E

of the Site Inspection Report dated 26.02.2020. Further, the said structures are also shown

in the Survey Map of 1971-1972 and therefore, the said structure are existing prior to the

year 1991.

33. The Contents of Para No. 23.11 of the present appeal do not pertain to structures claimed

by Respondent No. 1, hence need no reply.

34. The Contents of Para No. 23.12 of the present appeal do not pertain to structures claimed

by Respondent No. 1, hence need no reply.

35. With reference to Para No. 23.13, it is respectfully submitted that the Appellant has

repeatedly advanced the contention that the order passed by the Goa Coastal Zone

Management Authority (GCZMA) is solely based on the Inspection Report 26.02.2020. It

is submitted that the impugned order of the GCZMA is a reasoned and speaking order

rendered after due consideration of multiple factors, including but not limited to the

inspection report. It is further submitted that all structures alleged by the Appellant to be

illegal are, in fact, duly supported by documentary evidence establishing their existence

prior to the year 1991. Additionally, the said structures have obtained all requisite statutory

approvals and clearances from competent authorities. Accordingly, the allegations of

illegality and CRZ violations as advanced by the Appellant are baseless and devoid of

merit.

36. For the Contents of Para No. 23.14, it is submitted that there is no legal ground over which

the Appellant is raising objections over the inspection report and asking for a fresh

inspection over the subject properties structure. Further, there is no new cause of action or

an illegal construction carried out by the Respondent herein that can be the subject matter

of a new inspection over the said structures. The inspection reports made the by concerned
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authorities have clearly state and read every document and facts given by the Respondents 

and have concluded correctly over the said structures. All these are just frivolous attempts 

by the Appellant to purse this case further and unnecessarily prolong this litigation.  The 

Appellant should be put to strict proof to show any illegality in the Impugned Order upon 

asking for new inspection. 

37. With reference to Para no. 23.15, it is humbly submitted that the present appeal is a result

of the Impugned Order passed by the GCZMA dated 17.02.2025 based upon the two Show

Cause Notice against the Respondent No. 1 to 3 dated 09.02.2024 and 30.07.2024. A plain

reading of these documents clearly reveals that there is no direction, observation, or

indication therein suggesting that any form of compensation is to be imposed upon

Respondent No. 2. Furthermore, it is pertinent to note that the issue of compensation was

never raised by the Appellant in any of the previous proceedings. In any event, such a

question—if at all maintainable—ought to have been properly addressed to Respondent

No. 4, i.e., the Goa Coastal Zone Management Authority (GCZMA), which is the

competent authority vested with the statutory discretion to determine whether

compensation is warranted, and if so, in what manner and quantum and not by the

Appellant. The imposition or quantification of compensation cannot be unilaterally dictated

or suggested by the Appellant and lies solely within the jurisdictional domain and

discretion of the appropriate regulatory authority.

38. The Contents of the Para No. 23.16 needs no reply.

REPLY TO ENVIRONMENTAL DAMAGE COMPENSATION 
39. With reference to Para No. 24, it is respectfully submitted that the present appeal arises

from the Impugned Order dated 17.02.2025 passed by the Goa Coastal Zone Management

Authority (GCZMA), pursuant to the issuance of two Show Cause Notices dated

09.02.2024 and 30.07.2024 against Respondents No. 1 to 3. A plain and careful reading of

the said documents reveals that there is no direction, observation, or indication therein that

any form of compensation is to be imposed upon Respondent No. 1. It is further submitted

that the issue of compensation was never raised by the Appellant in any of the previous

proceedings and does not form part of the original cause of action. Even assuming without

admitting that such a plea is maintainable, the same is clearly misdirected, as the authority
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competent to examine and determine such matters is Respondent No. 4, i.e., the GCZMA. 

It is within the exclusive statutory discretion of the GCZMA to decide whether 

compensation is warranted, and if so, to determine the manner, extent, and quantum of such 

compensation. Moreover, the Appellant has no authority, locus, or jurisdiction to direct or 

dictate to the competent authority the imposition or quantification of any amount to be 

recovered as compensation. Any such attempt by the Appellant amounts to a clear 

overreach and is legally unsustainable. The power to initiate, evaluate, and impose 

compensatory liability vests solely with the statutory authority, and not with a private party 

to the proceedings. Accordingly, the Appellant’s contentions in this regard are wholly 

devoid of merit and liable to be rejected. 

REPLY TO OTHER LITIGATION PENDING BEFORE THE 

PARTIES.  
40. The Contents of the Para No. 25 of the present Appeal need no reply.

REPLY TO LIMITATION 
41. With reference to Para No. 26, it is submitted that the Appellant herein has claimed that the

Impugned Order was received by the Appellant only on 19.02.2025 and therefore the

present Appeal as filed on 21.03.2025 is within the period of limitation. In this regard, it is

submitted that the Appellant has not provided any proof of documents to show that the

Impugned Order was served to the Appellant only on 19.02.2025. It is therefore submitted

that the present Appeal challenging the Impugned Order dated 17.02.2025 ought to have

been filed within a period of 30 days i.e. by 19.03.2025. It is therefore submitted that the

present Appeal is beyond the period of limitation as stipulated under Section 16 of the

National Green Tribunal Act, 2010 and therefore ought to be dismissed on grounds of delay.

REPLY TO JURISDICTION 
42. With reference to Para No. 27, it is respectfully submitted that the contents of the said

paragraph do not warrant any specific response. However, in view of the specific facts and
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circumstances mentioned hereinabove, this Hon’ble Tribunal ought not to interfere with 

the well-reasoned Impugned Order passed by the Respondent No.4.  

43. The contents of Para No. 28 to 32 of the present Appeal need no reply.

REPLY TO PRAYERS 
44. In view of the submissions made herein above, it is most respectfully submitted that the

Respondent No. 1 has all valid and legal permissions pertaining to the structures which

have been discharged by the Respondent No. 4 vide the Impugned Order and all those

structures have been constructed prior to 1991. Thus, there is no substance in the argument

of the Appellant herein that the Impugned Structures have been constructed after 1991,

without any permissions from the relevant authorities.

45. Therefore, it is submitted that the present Appeal is not driven by any bona fide

environmental concerns but is motivated purely by personal vendetta and an attempt to

settle private disputes. Moreover, the subject matter of the present Appeal has already been

adjudicated upon and disposed of by the Hon’ble High Court of Bombay at Goa. As such,

the same is barred by the doctrine of res judicata. It is therefore submitted that the present

Appeal ought to be dismissed in limine by imposing Exemplary costs on the Appellant.

46. In light of the foregoing submissions, it is most respectfully submitted that the present

Appeal is devoid of merit and is liable to be dismissed, with exemplary costs imposed upon

the Appellant, so as to discourage the institution of such frivolous and vexatious litigation.

Sangramsingh R. Bhonsle, Samridhi S. Jain & Chaitanya Dixit Place: Pune
Date: 17.11.2025 ADVOCATES FOR RESPONDENT NO. 1 

A-10, LGF, Lajpat Nagar III,
New Delhi-110024 

samridhi12318@gmail.com 
Mobile: 9890210579
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BEFORE THE HO 'BLE ATlONAL GREEN TRIBUNAL 

WESTERN ZONE BE CH, PUNE 

Appeal No. 82/2025 WZ 

IN THE MATTER OF: 

SYLVESTER D'SOUZA ...... APPELLANT 

VERSUS 

JOSEPH S. ROSA AND ORS. ...... RESPONDENTS 

AFFIDAVIT 

L Mr. Joseph S. Rosa, aged about 69 years, Indian National, businessmen, 

presentiy residing at Saunta Waddo, Calangute, Bardez - Goa, do hereby 

solemnly affirm and state as under: 

I. That I am the Respondent No. I in the present Appeal. I am conversant

with the facts and circumstances of the case and as such competent to swear

the present Affidavit.

2. That the contents of the present Reply are facts true to my knowledge and

contains submissions and prayers to this Hon 'ble Court based on legal

advice and the same is believed to be true and correct.

3 That the anncxurcs filed along with the present Reply arc the true copies 

of their re pcctivc originals. 

#_� 
DEPONENT 
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AR 
DESAN 

Sernier7 

sion 

.vO. 10/78| 

. UJE:202 

Verified at a on this 

concealed therefrom. 

VDIA) 

contents of the present affidavit are true and correct and nothing material has been 

oTAF 
S. J. SARDESAI 

Bardez Senior 
Diviston 

Reg. No. 1078 
Exp. Dt. 8/8/2029, 

WOTARIAL 

VERIFICATION 

OJF CO (INEDY 

NOTARIAL 

G813 |449 

EIVE RPEES 

day of Novat, 2025 that the 

NOTARIAL 

BEFORE MB, M4 NOV 2025 MAPUSA - GOA ON 

DEPONENT 

S.J. SARDESÁI 
ADVOCATE -NOTARY 

MAPU^A GOA 
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i/fl\-rieltMMt , 

IN THE HIGH COURT OF BOMBAY AT GOA 

Rule 4(E) of the Bombay High Court Public Interest 
Litigation Rules, 2010 

1 

P. I.L. Writ Petition No. 0 ~ /2019 

1. Mr. Wenceslau Francis D'Souza 

Rio H. No. 23/9, Ward No. IX 

Ansabhat I'vfapusa 

Bardez Goa 

Phone No. 9850167437 

Fax No. Nil 

PAN Number: Nil 

Aadhar Card No.: Nil 

Email: Nil 

Income: 60, 000 p.a 

2. Mr. George Bengamin Fernandes 

FJo H. No. 4/43 (1701 

Porba Waddo, Calangute 

Bardez Goa 

Phone No. 9850025499 

Fax No. Nil 

PANNumber: AAFPF9369Q 

Aadhar Card No.: Nil 

Email: Nil 

Income: 1, 20, 000 p.a 

1 . The State of Goa 

... Petitioners 

ANNEXURE R-1
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ii 

Through Chief Secretary 

Secretariat Porvorim 

Bardez Goa 

2. Goa Coastal Zone Management Authority 

Through its Member Secretary 

I st Floor, Pandit Deendayal Upadhyay Bhavan 

Pundalik Nagar Porvorim Goa 

3. The Village Panchayat of Calangute 

Through its Secretary 

Calangute Bardez Goa 

4. Dy. Collector & SDO ofBardez 

Office of the Dy. Collector & SDO 

1'1apusa Goa 

Assistant Engineer 

Electricity Depaiirnent 

Division VJ, 0 & Jvf 

Mapusa Goa 

6. The Executive Engineer 

Works Division-XVII, Public Works Depmiment 
Government of Goa 

Porvorim Goa 

Nalini Da Rosa Fernandes 

Saunta Waddo, Calangute, 

Bardez- Goa 

8. Joseph S. Rosa 

Saunta Vaddo, Calangute 

Bardez Goa 

9. The Director 

Department of Tourism 

Paryatan Bhavan 

Patto Panaji Goa 

1 0. The Director 

Directorate of Food and Drugs 

2 
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Government of Goa 

Altinho Panaji Goa 

11.The Senior Tmvn FlanneT 
Town and Country Planning Department 
M.apusaGoa 

12.!Ytrs. Lalan Jacques 

Saunta \Vaddo Calangute 

Bardez Goa ... Respondents 
• All registered acldresr~es. 

PUBLIC INTEREST LITIGATION PETITION 

3 

I. Particulars of the cause/order against which the Petition 
is made: -

1. This Petition is filed to bring to the notice of this Hon'b1e 

Court the failure and inaction, on pari of the respondents 

No. 2 and 3 to demolish the illegal structures namelv 

"Palmgrove Cottages" and "Seaview Cottages" in the 

property bearing survey no. 242/1 of Village Calangute, 

Bardez Goa which fall within the No Development Zone 

i.e. within 200 mts of the High Tide Line constrncted by 

the Respondents no. 7 and 8 herein. 

II. Particulars of the Petitioners 

2. Petitioners are public spirited citizens interested in 
maintaining and preservmg tlw ecology and the 
environment. The petitioners seC:'k to onc:.e again bring 
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through the present petition serious violations of the CRZ 

regulations by the respondents 7 and 8 in the prope1iy 

bearing survey No. 242/1 of village Calangute, Bardez­

Goa within 200 meters of the high tide line. 

3. The petitioner No. 2 is a member of the Organization 

known as "Calangute United (Kongottcho Ekvott) Social 

and Cultural Association" having re gi strati on 

No.348/Goa/2007 ,vhich i:; actively involved m 

environmental and social issues effecting the village of 

Calangute. The said Non-Government Organization has 

taken up matters relating to the environment and have filed 

representations before the Village Panchayat of Calangute 

and have been actively involved in stopping projects being 

built over the sand dunes and those projects blatantly 

violating the coastal zone regulations. The petitioner No. 

2 along with the NGO has taken up issues pertaining to the 

illegal constructions, hotels and projects which have been 

illegally constructed tbe green fields and other areas 

without the approvals and pem11ssion from the Village 

Panchayat and the town and country planning depcl;:tment. 

The petitioner No, 2 is a Right to Information activist and 

has helped various local villagers who have sought his aid. 

HI. Declaration and undertaking of the Petitioners; --
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4. The Petitioners filed this to once again bring 

to the notice of this Hon'ble Court, the blatant violation of 

the Coastal Zone regulations committed by the 

respondents 7 and 8 by constructing pem1anent 

constructions within 200 meters of the high tide line and 

causmg extensions therein without the required 

permission and approvals from the local authorities of two 

buildings knows as "Palmgrove Cottages" and ''Sea View 

Cottages" comprising of 29 illegal rooms and 42 rooms 

respectively which have been constructed with the 100 

metres of the High Tide .Line. 

5. That the 
including the 's 

based on Yvhich the grounds are sed in the petition. 

7. That to the best of the knowledge of the Petitioners and 

research done by them the issues raised in this petition 

were not dealt with or decided in any other petition and 

that a similar or identical petition was not filed earlier by 

them apart from the P.I.L. bearing PIL WP No. 26 of2012 

which came to be disposed ofby this Hon'ble Court vide 

order dated 04.2014 which was not complied with by 

the Respondents No. 2 

8. That the Petitioners understood in the course of 
hearing of this 1)et[t'to11 t]~1e 0ot·i1•t 1") . • I • · ,. l, 1 1,18y ·1 eqmre any secunty 
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to be furnished towards costs or any charges and the 

Petitioners shall comply with such requirements. 

9. That to the knowledge of the Petitioners there is no civil 
' or criminal litigation pending with regard to the subject 

matter of this petition before any other Cami. 

1 0.The Petitioners has no personal interest in the present 

matter. 

IV. Facts in brief, constituting the cause:-

11.The Petitioners had previously filed a Public Interest 

Litigation bearing PILWP No. of 2012 before this ------------Hon'ble Court against violations of the CRZ Notification 

1991, by Respondents no. 7 and 8 herein in the property 

bearing survey no. 242/1 of Village Calangute, Bardez 

Goa within the No Development Zone i.e. within 200 mts 

of the High Tide Line. 

The subject matter of the PIL Petition were illegal 
constructions in of hotels/guest house, rnimely, 
"Palmgrove 

Cottages" 
comprising of29 and 42 rooms respectively, both of which 
__ __:. __ ::,__ ___________ .:c...:.. ______ _ 

lie within 200 mts of the High Tide Line and are within the 

No Development Zone. 

In addition to these two hotels, there exists another 

hotel which is run by the Respondent No. 12, in the name 
and ~tyle of Sol beach resort" consisting of 1 O 
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rooms which also falls within the NDZ under CRZ 

Notification 1991. 

12.Briefly, the case set out by the Petitioners m the 

abovementioned PIL is delineated as under: 

a. It was the case set out by the Petitioners in the 

abovementioned PIL was that the Respondent no. 7 

illegally constructed 29 rooms in the name and stJ:'.'.]~­

of 'Palmgrove Hotels' in the said prope1iy which 

falls within 200 mts the High Tide Line and 

therefore within the NDZ under the CRZ 

Notification, 1991 without any permissions/licenses 

from the Respondent no. 2 and 3. 

It was further the Petitioners' case that the 

Respondent no. 8 constructed additional 10 rooms 

to the structu,re consisting of 16 rooms known as 

'Seaview cottages' without any permissions from 

any authorities. 

b. All the structures in the said prope1iy bearing survey 

no. 242/1 owned and constructed by the 

Respondents no. 7, 8 9 and their predecessors 

are illegal as they fall No Development 
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c. The Respondents no. 7 and 8 have illegally 

constrncted around 71 rooms in their hotels i.e. 

"Palmgrove Cottages" (29 rooms) and "Sea View 

Cottages" (42 rooms). The Respondent no. 12 has 

illegally constructed l O rooms aDd is rnnning the 

business of hotel under the name and style of 

"Village Sol Beach Resort'' 

Annexed hereto and marked as 

Annexure /\ are photos of the 

illegal structures 

d. The Respondent no. 7 initially started with 3 rooms 

in the year 1996, and thereafter constrncted an 

additional 20 rooms illegally without obtaining any 

licenses/permissions whatsoever paiiicularly from 

the respondent no. 2 and 3. 

e. In the year 1996, the respondent no. 7 was granted 

permission for sta1iing paying guest facility in 3 

rooms and certificate of registration of hotel by the 

Respondent no. 9. The said registration was 

renewed time to time for the said 3 rooms although 

the respondent no. 7 kept on extending the structure 

and constructing more rooms in her hotel. 

When the respondent no. 7 applied for 

renevval of registration in the year 201 1, she 
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informed the Tourism Department that she has 

constructed an additional 20 rooms in the said 

property attached to the building Palrngrove 

Cottages and the requested the department to 

reinspect the guest house and register the rooms as 

part of the guest house. 

f. Subsequently, the Assistant Tourist Trade Officer 
requested her to produce clearances from the 

respondent no. 2 and Goa State Pollution Control 

Board. The Respondent no. 7 failed to produce the 

same as she didn't have any such approvals from the 

respondent no. 2 .. 

Thereafter, an inspection was carried out by 

the officials of the Depa1tment of Tourism on 

20.04.2012 and it was noticed that the respondent 

no. 7 had constructed 29 illegal rooms in the said 

property as part of the Palmgrove Cottages and 

subsequently a show cause notice dated 08.06.2012 

was issued to the respondent no. 7 to produce 

relevant documents for registration of the additional 

rooms within l O days of receipt foiling which the 

premises would be sealed and anears wollld be 

recovered from her. This action was taken by the 

respondent no. 9 only upon receipt of a complaint 
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made by the petitioner dated 25.04.2012. No further 

action w,1s taken by the respondent no. 9 thereafter. 

Annexed hereto and marked as 

Annexure - B (colly) are copies 

of show cause notice dated 

08.06.2012 and the complaint 

dated 25.04.2012 

g. The Respondent no. 3 too had conducted a 

Panchanama of the illegal strnctures constructed by 

the Respondent no. 7 way back on 16.07.2009 and 

it was found that the Respondent no. 7 had 

undertaken illegal construction which was an 

extension to an earlier existing structure and 

subsequently it issued a shovv cause notice dated 

23.07.2009 to tbe Respondent no. 7. No fu1iher 

action was taken against the said illegal structures 

thereafter. 

Annexed hereto and marked as 

u 
Annexure - C ( colly) are copies 

of the Panchanama dated 

16.07.2009 and the show cause 

notice dated 23.07.2009 
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h. The respondent no. 8, who is the brother of the 

respondent no. 7, initially had constructed 16 rooms _ 

under the name and style of 'Sun View Cottages' 

and thereafter he constructed an additional 10 

rooms illegally without obtaining any 

licenses/permissions whatsoever particularly from 

the respondent no. 2 and 3. 

\Vhen the respondent no. 9 had inspected the 

Sea View Cottages in the year 1987, they had 16 

rooms and when the said hotel was re inspected on 

07.01.2002, it was found that the hotel had a total of 

28 rooms along with a restaurant. 

The respondent no. 9 had in fact sought the 

intervention of the Police Inspector, CID CB to 

investigate into the said illegal hotel project 

belonging to the respondent no. 8. The site 

inspection and verification of the said illegal project 

revealed that the said project had a newly built 

construction on either side of a S\Vimming pool with 

a capacity of 48 room.s 2..nd that the same were 

\.vithout any construction license 

Annexed hereto and marked as 

Annexure -- D ( colly) 8rc copies 

of the correspondence between 
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respondent no. 9 and Pl, CID 

Crime Branch 

1. A notice dated 08.06.2012 was issued to the 

Respondent no. 8 by the respondent no. 9 stating 

that upon inspection of its illegal structures, it was 

found that there existed 42 rooms instead of 16 

rooms as claimed by the respondent no. 9 and that 

he would be liable for punishment under the Goa 

(Prohibition on Construction) Act, 2005 and also 

that if he was unable to produce relevant 

documents/licenses/permissions \Vithin 10 of 

receipt of tlw lett~r. tbey ,:voulc! he at liberty to seal 

the premises ofh1Us. Sea View Cottages and recover 

the cost as mTcars of lnncl revenue apart from 

. initiation of civil and criminal proceedings. 

Annexed hereto and marked as 

Annexure - E is :1 cnpy of the 

Respondent no. 7 stared 1,1 :1(·1· ,illiclzivir 1fatcd 

14.0!.:2013. 

---------------------
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was forwarded by the Village Panchayat to ~-

GCZMA, the Respondent no. 2 herein. She further 

stated that upon consideration of her application in 

its meeting held on 01.09.2005, the GCZMA ---·-·"•" ------------------
decided that an inspection shall be can-ied out to 

consider the case for regularization vis a vis CRZ 

nonns. She further stated in her affidavit that her 

application for regularization is pending. 

Annexed hereto and marked as 

Annexure -F is a copy of the 

affidavit in reply filed by the 

Respondent no. 7 in PILWP 

26/2012. 

k. When the said PIL \VP No. 26 of 2012 came up for 

hearing before this Hon'ble Court on 06.03.2014, 

the learned Addi. Government Advocate submitted 

that the applicat1on for regularization is under 

consideration before the concerned authorities and 

final decision is awaited within three weeks from 

that day. 

Annexed hereto and marked as 

Annexure - G is a copy of the 

order dated 06.03.2014 
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l. During the cmirse of hearing of the said PIL WP, the 

Respondem no. 7 and 8 pleaded before this Hon 'ble Comi that 

their application for regularization is pending with the 

respondent no. 2 herein a.nd that therefore peremptory direction 

of demolition of tbeir structures cannot be passed 

m. It is in view of this pleading on behalf of the Respondent no. 7 

and 8 that the said PIL writ petition came to be disposed ofvide 

order dated 22.04.2014. While disposing of the said Petition, 

the Comi observed that in case the regularisation is not allowed, 

the authorities i.e. Respondent nos. 2 and 3 herein, shall take 

action in accordance with lmv \Vith regard to the disputed 

structures as expeditiously as possible without prejudice to the 

remedy if avaEable to the private Respondents in law. Pursuant 

to the order dated 22.04.2~14, the Village Panchayat of 

Calangute conducted site inspection ol' the illegal structures 

constructed by the Respondents no. 7 and 8 and found two 

buildings comprising of 29 and 18 rooms respectively on the 

site; However, the Village Panchayat of Calangute didn't take 

any further action in the matter. 

Annexed hereto and marked as Annexure -

I-l (colly) are copies of the order dated 

::'.2.04.2014. site inspection notice and 

P::mcha113.111a dared 1 1.12.2012 

L The application for regulari:2:::ttion of the illegal structures. 

referred to in th•~: :-,aid PlL\VP 26/2012, WZ!S 111ade by the 

no. 7 and her 
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predecessors i.e. Late Fr. Mario Pires and his 

brother T\1r. Luis Pires on 24.09.2003. ------------
The said application for regularization was 

made by the Respondent no. 7 and her predecessors 

only to postpone the demolition of the patently 

illegal structures in the said property i.e. all the 

rooms in the Hotel Sea Vievv Cottages (42 rooms), 

· Palmgrove Cottages (29 rooms) and Village Sol 

Beach Resort (10 rooms), however, in view of tl1e 

statement made on her behalf, this Hon'ble Court 

was pleased to dispose of the Petition. 

o. The Respondent no. 2 has deliberately and 

mischievously kept the application of regularization 

of the Respondent no. 7 pending for over 16 years 

now. 

p. It is apparent that the respondent nos. 7 and 8 in 

collusion with the respondent no. 2 have kept the 

said application for regularization pending and this 

is gross abuse of justice. 

q. The respondent No. 7 has subsequently made --
another application dated 23.03.2018 to the 

respondent no. 2 for regularization of the said 

structures and the same upon being discussed in the 

176th . f·' h meetmg o t e respondent no. 2, has been 

refened to the Mini0try or Environment, Forest and 
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Climate Change and that too is apparently p;:nding 

This is yet another attempt to abuse the process of 

law and continue to run their business illegally. 

r. Part of the illegal structures constructed by the 

Respondent no. 7 have also been the subject matter 

of two writ Petitions filed before this Hon 'ble 

namely Writ Petition No. 2014 and Writ 

Petition No. 764 of 2015. 

A structure described as an 'illegal 

constmction consisting ground+ t\:vo floors and 

a s,virnming pool' was to demolished by 

the Respondent no. 3 demolition order dated 

15 .10.2010 was the subject matter of 'Writ Petition 

No. 749 of 14 and another structure described as 

'illegal structure in the form of second floor in the 

building opposite to the ground + two floors' was 

the subject matter of Writ Petition No. 764 of 20] 5. 

s. This Hon'ble Court vide orders dated 26.02.2018 

confirmed the action of demolition against the said 

structures. 

lt is pertinent to note that paii of the illegal 

structures this Petition also formed part of '\Vrit 

confirmed the demolition of those structures which 
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was subsequently upheld by the Hon 'ble Apex 

Court. 

Annexed hereto and marked as 

Annexure I (colly) are copies 

of the orders dated 26.0'.2.2018 

t. The Respondent no. 7 thereafter exhausted all her 

remedies by filmg reviews applications before this 

Hon'ble Court, SLP(s) before the Hon'ble Apex 

Court and Review Applications before the Hon'ble 

Apex Court, all of which were dismissed against 

her. 

Annexed hereto and marked as 

Annexure J ( colly) are copies 

passed in 

SLP(s) and 

Application before the 

Court 

u. Recently, the Respondent no. m purported --------
compliance of the order dated 28.02.2019 passed by 

this Hon'ble Court in Writ Petition No. 1186 of 

2018, claims to have demolished the illegal 

structures which were tbe subject matter of the Writ 

Petition No. 1186 of 2018 which were also the 

967



18 

subject matter of Writ Petition No. 749 of 2014 and 

Writ Petition No. 764 of 2015. (Structure 

described as the 'illegal construction consisting 

of ground+ two floors and a swimming pool' and 

'illegal structure in the form of second floor in 

the building opposite to the ground + two 

floors'). 

However, i1 is apparent that the Re:::pc:~dent 

no. 7 has only demolished a smali part of the 

offending structures and the said illegal structures 

continue to stand and the Respondent no. 7 continue --..-... "-

to run her hotel business in the said structures. 

v. Notwithstanding her partial demolition of the illegal 

structures, the Respondent no. 7 and 8 continue to 

can-y on their business of hotel and are enjoying 

water and electricity supply illegally without the 

sanction of the Electricity Depariment. Respondent 

no. 7 and 8 had obtained electricity connection for 

their domestic uc;e and they use the same electricitv 

to power the illegal roomc;. 

v.r. The entire project comprising of "Palmgrove 

Cottages" and "Seaview Cottages" is being run by 

the Respondent no. 7 and 8 illega11y in the ::.f:.s-:.,uce 

of any pennission/license from the Respondent no. 

2 and 3. The Hotel "Village 801 Beach Resort" 
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which is owned bv the Respondent no. 12 too is ~-~ 

being 11111 illegally. 

x. All the three hotels, namely, "Palmgrove Cottages", 

"Seaview Cottages" and "Village Sol Beach 

Resort" fall within the l'IDZ under the CRZ 

Notification 1991 and as such as are liable to be 

demolished. 

y. In fact, the Petitioners have now learnt that, the 

respondent no. 3, i.e. the Village Panchayat of 

Calangute had caiTied out site inspection way back 

on 20.07.2011 ofd1.e iilegal structures i.e. (1) Sea 

Vie\v Cottages consisting of 42 rooms and (2) 

Village Sol Beach Rernrt consisting of l O rooms, 

belonging to the Respondem no. 8 and J 2 

respectively and it was found that the Respondent 

no. 8 and 12 have constructed structures in gross 

violation of the CRZ Notification 1991. 

It was fu1iher noticed that sand dunes were 

cut to an extent of 20 metres for carrying out the 

illegal construction. It was also noticed 4 wells have 

been contracted vvithin 200 mts of the HTL and 

solar heater systems were erected. It was further 

noticed that the Respondent no. 8 and 12 have 

constructed sentic tanks. A Pc1nchanamu wns 
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accordingly drawn up and attached to the site 

inspection report. 

Annexed hereto and marked as 

Annexure K ( colly) are copies 

of the Site inspection report 

dated .07.2011 

z. Subsequently, the respondent no. 3 issued Show 

Cause Notices dated 02.08.2011 to the respondent 

no. 8 and 12 to shO\v cause as to why their illegal 

strncture not be demolished the Panchayat. 

Annexed hereto and marked as 

Annexure L ( co11y) are copies 

of the show cause notices dated 

02.08.2011 

aa. Thereafter, on 21.12.201], the responded no. 3 i.e. 

the Village Panchayat of Calangute issued Orders of 

demolition each to the Respondent no. 8 and J 2 

directing them to demolish illegal structures in ·-------=------
their property within a period 7 

of the notice failing which 

from receipt 

Panchayat would 
demolish the structures themselves. 

Annexed hereto and marked as 

Annexure M are copies 
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of the orders of demolition dated 

21.12.2011 

bb.Thereafter, the Respondent no. 3 also requisiLioned 

for demolition squad to demolish the illegal 

structures refeITed to in the demolition orders. 

Annexed hereto and marked as 

Annexure- N (colly) are copies 

of the requisition dated 

06;01.2012. 

cc. Intriguingly, the matter died down thereafter and no 

action whatsoever was taken to demolish the said 

illegal structures in accordance with the Order of 

demolition dated 21.]2.2011. It is pertinent to note 

that these demolition orders were never challenged 

by the Respondent no. 8 and 12 and as such have 

attained finality and it was the duty of the 

Respondent no. 3 to implement such orders of 

demolition which were passed as long as in the year 

201 l. 

The Respondent no. 8 and 12 in collusion 
-------- ·---- ·-------

with the Respondent no. 3 
have sun-eptitiously ~-----·-·-----------------·-

buried tbe said orders of demolition dated 
-----------------·-----·--·-·---
21.12.201 J in gross abuse of la\:v . .. ___________ _ 
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dd. Further, the Petitioners have come into possession 

of a list of illegal .structures dated 16.04.2010 

prepared the Respondent no. 2 in the Bardez, 

Pemem, Tisv-1adi and Bicholim Talukas which was 

submitted to the Additional lector-II, 
1
N01ih Goa 

District in order conduct summary inquiry in each 

matter. 

ee. The structures belonging to Respondent no. 8 and 

12 find mention at Sr. No. 14 and Sr. No. 21 of the 

said list. The Construction of Respondent no. 8 was 

stated to be within 50 mts the High Tide Line and 

the construction of the Respondent no. 12 was 

stated to be within CRZ limits. The illegality in 

respect of Respondent no. 8 was stated to be 'illegal 

construction of cottages, illegal excavation of 

Foundation' and the illegality m respect of 

Respondent no. 12 was stated to be illegal 

construction 1 0 rooms, compound wall and a 

septic tank as l as illegal cutting sand dunes. 

Source of Information:-

Annexed hereto and marked as 

Annexure O is a copy of the 

letter dated 16.04.20 l 0 
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13 .The intonation gathered by the Petitioners is based on their 

personal knowledge of the facts of the case, since the 

petitioner No. 1 is a public spirited citizen, the petitioner 

no. 1 is familiar with the 'village of Calangute and has a 

fondness for the village particularly the beach and is 

concerned about its protection. petitioner No. 2 being 

a Member of an NGO is a resident Calangute wherein 

the illegal constructions have been can-ied out by the 

respondents 7 

Petition have 

S. The documents annexed to this 

obtained by the Petitioner. under the 

Right to Information 

Respondent no. 2 and 3. 

from the ce of the 

VI Nature of the Hl]urv caused / apprehended & 

Grounds:-

14.Aggrieved by the inaction of the Respondents no. 2 and 3 

in failure to demolish the said illegal structures in 

compliance of the order of this Hon'b]e Court, the 

Petitioners prefers the present Petition on the following 

amongst other grounds taken without prejudice to one 

another. 
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I. 

The PIL \VP No. 26/2012 filed by the 

Petitioners was disposed of by this Hon 'ble Comi 

on the understanding that Respondent no. 7 and 8 

had filed an application for regularization of the 

illegal construction and that the same was likely to 

be examined by the authorities on 25.04.2014 i.e. 

three days after the petition was disposed of. 

Vide Order dated 22.04.20]4 passed in PIL 

WP No.26/2012, this Hon 'ble Court disposed of the 

Petition under the impression that the application 

would be decided as soon as possible and the matter 

would proceed forthe1· in accordance with law. 

However, the Respondent no. 7 and 8 

managed to puli a fast one on this Hon 'ble Com1 

upon submitting that their application for 

regularization V,'ould be examined by the authorities 

shortly and in tl1at light the petition may be disposed 

of. 

However, this Hon 'ble Cami had 

categorically observed in the same order that in case 

the regularization is not allowed, the authorities i.e. 

the Respondent no. 2 and 3 herein shall take action 

in accordance with Jaw with regards to the disputed 
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structures as expeditiously as possible without 

prejudice to the remedy available to the private 

Respondents in law. 

Therefore, it was incumbent upon the 

Respondent no. 2 i.e. the GCZMA to decide upon 

the application for regularization of structures as 

expeditiously as possible. The Respondent no. 2 has 

sat over the application for over 16 years now and 

this is nothing short of travesty of justice and gross 

negligence on part of the Respondent no. 2. 

The Respondent no. 3 also ought to have 

proceeded to demolish the said structures in light of 

the order passed by this Hon'ble Comi in PIL \VP 

26/2012 dated 24.04.2014. 

It is pertinent to note that part of the illegal 

structures in this Petition also formed part of Writ 

Petition No. 749/2014 and tliis .Hon'ble Couii 

confim1ed the demolition of those structures which 

was subsequently upheld by the Hon 'ble Apex 

Court. Therefore, it is apparent that the structures 

are patently i11egaI and cannot be allowed to 

continue. They should therefore ought to be 

demolished by the Respondent no. 2 and 3 

forthwith. Every authority entrusted Yvith law and 
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order is liable to act in facilitating and implementing 

the such demolition. 

ii. 

Despite there being Demolition orders being passed 

against the illegal structures against the Respondent 

no. 8 and 1 the Respondent no. 3 i.e. Village 

Panchayat has not enforced its own order for over 8 

years now. 

The demolitions dated 21.12.201 I 

passed by the Respondent no. 3 against the iilegal 

structures constructed by the Respondent no. 8 and 

Respondent no. 12 i.e. the Hotel "Sea Vi~w 

Cottages" and "Village Sol Beach Resort" were 

never challenged by the Respondent no. 8 and the 

Respondent no. 12 and 

finality. 

have attained 

It is the duty of the of the Respondent no. 3 

to demolish the illegal structures which the 

Respondent no. 3 itself found to be illegal and the 

Respondent no. 3 is 
failed in its duty to 

enforce its own order. This amounts to severe 

dereliction of duties on pai1 of the Respondent no. 

3, 
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It is therefore the structures ought to be demolished 
f01ihwith by the Respondent no. 3 in compliance of 
its own demolition orders. 

iii. 

The failure and inaction on the part of the 

Respondent no. 5 and 6 to disconnect the electricity 

and water supply to the offending structures, also 
amounts to disobedience to order dated 24.04.2014 
passed this Hon'ble Court in PIL\VP 26/2012. 

The Respondents no. 7 and 8 obtained electricity 

connection for their domestic use and thereafter 
transmitted the same electricity unauthorizedly and 

illegally to the illegal rooms constructed by them 

which are used commercially. The respondent no. 5 
ought to have realized this and disconnected the 

electricity connection to the said illegal structures. 

JV. 

The Respondent no. 7 and 8 have till date not 
obtained regularization of their illegal 
structures and their so called pending applications 
(for 16 years) ought to be deemed as dismissed and 
therefore in accordance with the d:::i-Led 
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24.04.201,t of this .Hon'blc Court passed in PIL WP 

26 of 2012, the Respondent no. 2 and 3 ought to 

proceed demoiition of the said illegal structures. 

v. 

The Respondent no. 2 has culpably failed and 

neglected in their duty to firstly, decide the 

application and keep it pending for over 16 years 

and secondly. in proceeding with demo! ition in the 

event it had not allowed the regularization 

application of the Respondent no. 7 and 8. The 

respondent no. 3 has remained a mute spectator with 

regards to the il!egal strnctures which are the suhject 

matters of this Peticion. The Respondent no. 3 ought 

to have oassed an order of demolition in respect of i • 

the said illegal strnctures in tl1e absence of 

licenses/permissions fi·om itself and regularization 

from the Respondent no. 2. 

VI. 

Any other grounds as may be advanced in the course 

of arguments. 

VU. Any reuresentation etc. made: --·--------

15. The Petitioner has brought the issue to the notice to the 

various authorities right frortl the year 2012 inwards 
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requesting them to demolish the said i1lega1 structti.1e:; and 

to stop the illegal ~peration of the hotel business run in the 

said illegal structures i.e. "Palm grove Cottages", ''Sea 

View Cottages" cilld "Village Sol Beach Resort" 

VIII. Delav, if any, in filing the Petition and explanation 

thereof: -

16.The Petitioners submits that there is no delay in filing the 

present Petition. 

IX. Jurisdiction and Alternative legal remedies: -

x. 

17.This Hon'ble Court has every jurisdiction to entertain, try 

and dispose of the present petition. 

18. The Petitioner has not filed any other petition on the 

subject matter of the present petition, in this Ifon 'ble Court 

or in the Supreme Comt of India. 

l 9.The Petitioner has 110 alternate legal remedy available on 

the subject matter of the present petition, and the reliefs 

sought herein if granted, will meet the ends of justice. 

Documents relied upon: -

20.The documents at Annexure-A to Annexure-O herein 
above mentioned. 

XI Relief's Prayed For: -
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a. A writ of Nlandamus, or any other writ, order or 

direction in the nature of mandamus, or any other 

appropr1ate Writ, order or direction, directing the 

Assistant Engineer, Electricity Department, 

Division VI, 0 & M, Mapus;:i Goa and the 
Executive Engineer, Works Division-XVII, 

Public W arks Department to forthwith 

disconnect the Electricity and water supply to the 

offending srructures respectively in a time bound 
manner, 

b. A writ of 1viandamus, or any other ,vrit, order or 

direction in the nature of mandamus, or any other 

appropriate vVrit, order or direction, directing the ! 

Village Panchayat of Calangute to demolish the 

said offending structures with all necessary 

assistance from the Respondent no. 4 in a time 
bound manner. 

c. Interim reliefs in tenns of prayer clauses (a) and 
(b). 

d. Any other Order this Hon'ble Comi may deem fit 

in facts and circumstances of the case. f XE, Caveat: -

No notice of caveat has been received by the Petitioner till the 
filing of this PIL Writ Petition. 

I 980



Place: Panaji Goa 

Date:25/04/2019 

Advocate for the Petitioner 

TRUE COPY

981



IN THE HIGH COURT OF BOMBAY AT GOA 

PUBLIC INTEREST LITIGATION WP NO. 4 OF 2020 

WENCESLAU FRANCIS D'SOUZA AND 
ANR., 

Versus 

THE STATE OF GOA, THR. CHIEF 
SECRETARY AND 11 ORS., 

Mr. N. Amonkar, Advocate for the Petitioners. 

.. . Petitioners 

. . . Respondents 

Mr. Manish Salkar, Government Advocate for Respondent Nos. 
1, 2, 4, 5, 6, 9, 10 and 11. 

Coram:- M. S. SONAK & 
SMT. M. S. JAWALKAR, JJ. 

Date:- 22nd January, 2020 

P.C. 

Heard Mr. Amonkar, the learned Counsel for the petitioners. 

2. Issue notices to the respondents, returnable on 17.02.2020. 

3. Mr. Salkar, the learned Government Advocate waives service 

on behalf of respondent nos. 1, 2, 4, 5, 6, 9, 10and11. 

4. In addition to the usual mode of service, private service is 

permitted. Petitioners to file affidavit of service. 

5. Further, we direct the respondent no. 2 to carry out inspection 

at the site, in order to determine whether, there is any prima facie 

::: Uploaded on - 30/12/2020 ::: Downloaded on - 23/07/202511:34:13 ::: 
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merits 1n the allegations of the petitioners that the structures, 

which are subject matter of present Petition, are indeed in 

violation of CRZ notification, or not. 

6. Respondent no. 3 to file affidavit in this matter on or before 

the next date by service of advance copy of the same to the 

learned Counsel appearing for the petitioners. 

7. Stand over to 17.02.2020. 

SMT. M. S. JAWALKAR, J. M. S. SONAK, J. 

EV 

4t 
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IN THE HIGH COURT OF BOMBAY AT GOA 

PIL WRIT PETITION NO. 4 OF 2020 

WENCESLAU FRANCIS D'SOUZA 
AND ANR., ... PETITIONERS 

Versus 
THE STATE OF GOA, THR. CHIEF 
SECRETARY AND 11 ORS., ... RESPONDENTS 

None for the Petitioners. 
Mr. Manish D. Salkar, Government Advocate for 
Respondent Nos. 1, 2, 4, 5., 6, 9, 1 O and 11. 
Ms. Siddhiya Arlekar, Advocate holding for Mr. Nikhil Pai, 
Advocate for Respondent No. 3. 
Mr. Yogesh V. Nadkami with Ms. Divya Shirgam, 
Advocates for Respondent No. 7. 
Mr. N eelesh A. Takkekar, Advocate for Respondent No. 8. 
Mr. Valmiki Menezes, Advocate for Respondent No. 12. 

P.C: 

CORAM: MANISH PITALE & 
M. S.JAWALKAR,JJ. 

DATED: 24th SEPTEMBER 2021 

1. This Petition was filed in public interest, seeking directions 

for demolition of certain alleged offending structures of 

respondents 7, 8 and 12, on the allegation that these structures 

violate the various requirements of law including the coastal zone 

Regulation. While issuing notice in this Petition, a direction was 

given to respondent no. 2-Goa Coastal Zone Management 

Authority (GCZMA) to carry out the site inspection to determine 

Page 1 of 3 

24th Sept. 2021 
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as to whether there were any merits in the allegations levelled by 

the petitioners. 

2. In pursuance of the said direction, a site inspection was 

carried out on 13.02.2020 by the GCZMA and a report dated 

26.02.2020 was prepared. It is recorded in the said report that 

both the petitioners along with their Counsel were present at the 

site when the inspection was undertaken. 

3. The findings and recommendations relevant for the present 

Petition read as follows: 

FINDINGS AND RECOMMENDATIONS: 

39. The two demolition orders of the Village 
Panchayat of Calangute dated 28.01.2010 and 
12.10.2012 have been fully complied with by the 
R7 Nalini da Rosa Fernandes. 

40. The structures within the NDZ of larger 
property under Sry. no. 242/ l of village Calangute 
owned by R7 and R8 indicated by the petitioner's 
during inspection prima fade appear to be legal 
and existing prior to February 1991 on basis of 
documents made available and other reference 
material accessed and cited by us. 

41. The structure claimed to be owned by Rl2 
Lalan Jacques is outside the NDZ. Besides, it 
appears to be built between 1994 and 1998 on 
land that was converted under LRC for commercial 
purposes prior to 1991. 

Page 2 of 3 
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4. As recorded in the order dated 17.09.2021, the petitioners 

have not been appearing in this Petition. In fact, in the said 

order, it was recorded that the present Petition would be taken up 

for final disposal today. 

S. Even today, when the Petition is called for hearing, none 

has appeared on behalf of the petitioners. 

6. The site inspection report submitted by the GCZMA does 

indicate that the structures in respect of which allegations were 

made in the present Petition, have been found to be in 

compliance with the requirements of law. There are no objections 

raised by the petitioners. Hence, we are of the opinion that the 

present Petition need not remain pending before this Court. By 

taking the findings and recommendations of the GCZMA on 

record as aforesaid, the present Petition is dismissed. Needless to 

say that the petitioners would be at liberty to take such steps as 

available in law in respect of the aforesaid report submitted by the 

GCZMA. 

M. S.JAWALKAR, J. MANISH PITALE, J. 

Page 3 of 3 

24th Sept. 2021 

::: Uploaded on - 24/09/2021 ... Downloaded on - 23/07/2025 11:36:31 ... 

TRUE COPY

986



IN THE HIGH COURT OF BOlVIABY AT GOA 
(F) 13:Lo/Q.oJJ.,,, 

l\!Iisc. Civil Application No. /2022 

In 

PIL Writ Petition No. 4/2020 

1. Mr. Wenceslau Francis D'Souza 

59' years of age 

R/o H.No. 23/9, Ward No. IX, 

Ansabhat Mapusa Bardez Goa 

Phone No. 9850167437 

Fax No: NIL 

PAN Number: NIL 

Adhar Card No. NIL 

Email Id: NIL 

Income : 60,000 p.a. 

2. Mr. George Bengamin Fernandes 

b<g years of age 

ANNEXURE R-4 987



R/o I-I.No. 4/43 (1701/2) 

Porba 1,AJaddo, Calangute, 

Bardez 

Phone No. 9850025499 

Fax No: AAFPF9369Q 

PAN Number: NIL 

Adhar Card No. NIL 

Email Id: NIL 

Inc01ne: 1,20,,000 p.a. 

Versus 

state of Goa 

Through Chief Secretary 

Secretariat Porvorim 

Bardez Goa. 

... Applicants 

t/· Goa Coastal Zone Management Authority 

Through its Member Secretary 

floor, Pandit Deendayal Upadhyay Bhavan 
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Pundalik Nagar Porvorim Goa. 

3. The Village Panchayat of Calangute 

Through its Secretary 

Calangute Bardez Goa. 

4. Dy. Collector and SDO of Bardez 

Office of the Dy. Collector & SDO 

MapusaGoa. 

5. Assistant Engineer 

Electricity Department 

Division VI,O & M 

Mapusa Goa. 

/6. The Executive Engineer 

Works Division-XVII, Public Works 

Department Government 
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of Goa Porvorim. 

7. l'vls. Nalini Da Rosa Fernandes 

Sauta Waddo, Calangute 

Bardez Goa. 

8. Joseph S. Rosa 

Santa Waddo, Calangute 

BardezGoa. 

The Director 

Department of Touris1n 

Paryatan Bhavan 

Patto Panaji Goa. 

10. The Director 

Directorate of Food and Drugs 

Govern1nent of Goa 
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Altinho Panaji Goa. 

/11. The Senior To,,vn Planner L 
Tov.rn and Country Planning Depart1nent 

Mapusa Goa. 

12.Mrs. Lalan Jacques 

Saunta Waddo Calangute 

Bardez Goa. ... Respondents 

*Above mentioned are major in age. 

*Above mentioned are registered addresses of 

Parties. 

APPLICATION FOR RECALL OF ORDER 

DATED 24/09/2021 

MAY IT PLEASE YOUR LORDSHIP 

The Applicant state and submit as under: 
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1. ,-,,,,.", application is filed recall of 

order dated 24/09/2021 of this Hon'ble Court in 

PILWP 4/2020 whereby the petition was 

disposed of 1vith an observation that appropriate 

action has been taken. 

Annexed hereto as Annexure A is a copy of the 

Order dated 24/09/2021. 

2. The PILWP 4/2020 was filed to seek 

enforce1nent of demolition order dated 

6/1/2012 of the GCZMA pertaining to illegal 

construction carried out by Respondent no. 8. 

The Petitioner also sought enforcement of 

demolition order dated 21/12/2011 and 

22/12/2011 pertaining to illegal construction 

carried out by Respondent No. 7. 

3. The said illegal structures are been used to 

operate cmnmercial hotel business in village 
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Calangute and are shown in the photograph 

annexed at page 33 - 40 of the said Petition. 

4. The Applicant states that purported con1pliance 

report dated 26/02/2020 has been filed by the 

Respondents. The said report itself does not 

state that all illegal structures which were 

subject matter of the said de1nolition have been 

de1nolished. 

Annexed hereto as Anne;\."Ure B is a copy of the 

Report dated 26/02/2020. 

5. It is humbly submitted that the observation that 

appropriate action has been taken is incorrect 

and the illegal structure continue to exist and 

are being used for commercial activity. 

6. It is submitted that the Applicants Advocate lost 

track of the matter and did not appear frmn 

26/08/2021 onwards and consequently the 
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of Writ Petition. 

7. It is sub1nitted that the illegal structures which 

are subject matter of the said demolition orders 

are still exist and no action has been taken for 

implementation of the demolition order. 

8. It is sub1nitted therefore that the order dated 

24/09/2021 disposing the Writ Petition is liable 

to be recalled and PILWP 4/2020 may be 

revived so that the authorities can be directed to 

-- -perf-0rtTI~-H1eil<-publie clttty-ftnd--enfuree4hP---­

demolition orders. 

9. PRAYER- It is therefore hu1nble prayed that 

Order dated 24/09/2021 disposing of the 

PILWP 4/2020 may be recalled and the said 
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Petition may be listed for achnission and further 

consideration. 

Porvorirn 

17/06/2022 APPLICANT NO. 2 

ADV. FOR APPLICANTS 

AFFIDAVIT 

I, MR. GEORGE BENGAMIN FERNADES, 

age years, married, R/o H.No. 4/ 43 

(1701/2), Porba Waddo, Calangute, Bardez Goa, 

the Applicant No. 2 herein being conversant 

with the facts of the case do hereby solemnly 

verify and state that the contents of paragraphs 

1-8 are true to 1ny own knowledge and contents 

995



of paragraphs .9. is in the nature of the legal 

subn1issions based on legal knowledge ·which I 

believe to be true. 

Verified at Porvorim on this 17th day of June , 

2022. 

Identified by 
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1 MCA-1320-2022-F.doc

Jose

IN THE HIGH COURT OF BOMBAY AT GOA

MISC. CIVIL APPLICATION NO.1320 OF 2022 (F)
IN

P.I.L. WRIT PETITION NO.4 OF 2020

WENCESLAU FRANCIS
DSOUZA AND ANR. … Applicants

Versus

THE STATE OF GOA, THR.
CHIEF SECRETARY AND 11 ORS. ... Respondents

Mr. J.J. Mulgaonkar with Ms. Rupa Banaulikar, Advocates for the
Applicants.

Mr. Devidas Pangam, Advocate General with Mr. Manish Salkar,
Government Advocate for Respondent Nos.1, 2, 4, 5, 6, 9, 10 and 11.

Mr. P.A. Kamat, Advocate for Respondent No.3.

Mr.  Sangramsingh  R.  Bhonsle  with  Ms.  S.  Jain  and  Mr.  Saish
Mandrekar, Advocates for Respondent No.7.

Mr. Neelesh Takkekar, Advocate for Respondent Nos.8 and 12.

CORAM: G.S. KULKARNI & 
BHARAT P. DESHPANDE, JJ.

DATED: 15th October, 2022

P.C.:

1. After the application was heard for some time, learned Counsel for

the Applicants seeks leave to withdraw this application as already a liberty

has been provided to the Applicant in the order dated 24.09.2021 passed

by a Coordinate Bench of this Court while disposing of the said petition.

Page 1 of 2
15th October 2022
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2. Learned Counsel for the Applicants, on instructions, submits that

the Applicant No.2 is present in Court.

3. Application is disposed of. No costs.

BHARAT P. DESHPANDE, J. G.S. KULKARNI, J. 

Page 2 of 2

15th October 2022
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ANNEXURE R-6

Item No.5 (Pune Bench) 

BEFORE THE NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH, PUNE 

(By Video Conferencing) 

ORIGINAL APPLICATION NO.116 2022 (WZ) 

Mr. Wenceslau Francis D'souza and another .... Applicants 

Versus 

State of Goa and others .... Respondents 

Date of hearing: 09.01.2023 

CORAM: HON'BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER 
HON'BLE DR. VIJAY KULKARNI, EXPERT MEMBER 

Applicants Ms. Rupa Banaulikar, Advocate holding for 
Mr. Jagannath Mulgaonkar, Advocate 

ORDER 

1. From the side of the applicants, learned counsel Ms. Rupa 

Banaulikar, holding for Mr. Jagannath Mulgaonkar, learned Counsel, 

has appeared today and not learned counsel Mr. Mulgaonkar who had 

appeared earlier on 02.01.2023. Mr. Mulgaonkar, learned counsel for the 

applicants, who had appeared earlier on 02.01.2023, had sought time till 

today to seek instructions from the applicants as to whether this Original 

Application is to be pressed or not, because of the view expressed by us 

in paragraph No.6 of our order dated 02.01.2023 wherein we had made it 

clear that the order dated 24.09.2021 passed by the Hon'ble High Court 

appears to have been passed on merits taking into consideration the 

inspection report which was got submitted from GCZMA at their instance 

and after having relied upon the same, the said PIL Writ Petition was 

dismissed. Thereafter, the recall application was also moved but the 

same was not pressed. We had expressed our view that there was no 

Page 1 of2 
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clarity in the order of the Hon'ble High Court mentioned above granting 

the liberty to the applicants to approach this Tribunal. Therefore, this 

Original Application is not entertainable by us because if we entertain it, 

there could be a possibility of conflicting order being passed by us as the 

order passed by the Hon 'ble High Court appears to have been passed on 

merits. 

2. Accordingly, we dismiss this Original Application at the admission 

stage itself. 

January 09, 2023 
O.A. No.116 of 2022 (WZ) 
NPJ 

Dinesh Kumar Singh, JM 

Dr. Vijay Kulkarni, EM 

Page 2 of 2 
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Faithful! translation of th 
1 

,, 

from Portuguese L e document ''Alv ra de Concessoo de Ucen~o 
anguage to English Language. 

!Model No 16) 

MUNICIPAL COUNCIL OF BARbEz 

Reg. under No. 176/1129 
No. Year of 1968 

Grant of License 

Tax for contruction in the perimeter of 84,0 metres . . . 2 J -OOP. 

Tax of------------------------------------------------------------------

Tax for approval of the project _____________________ ,______________ 20-00" 

Tax for for opening and construction of well--- !-----------

Tax for occupation of area_ for keeping materials for a 

period of___ beginning from 
- -----

Fees---------------------------------------------------------_______ 0-5 0" 

Total .. .. ... . ... .41-50" 

Paid by Fr. Mari~ S~o Pires of Calangute ~ amount supra of forty one 
rupee and fifty pa1se.- m terms of the schedule in the Building Regulat ion 
of the municipal Coun.cil in force, to construct a residential buildi ng for the 
residence of the venerables with a prefabricated septic tank for 20 persons in 

your property situated in ward Untavado of said second and project 
approved by the Council in their meeting of 27'9-968 (sic). With clauses to 

conclude the work within 18 months and c01pmunicate to the Technical 
Department of the conclusion and obey the alignments given by them and 

comply with the following condition imposed by Town P. Committee 

" .. .. .. The proposed construction may be permitted if both rhe livi ng rooms 

and dining· rooms on either side of the centre line/ are constructed only as 

one room and the dining rooms at either end have ligth (sic) and ventilation 

as required in the bye-laws. 

Municipality of Bardez in Mapuca, 71of1October of 1968 

The Treasurer 
Seen a signature( illegible) on 
Revenue stamp of IO P. 

The President ofl'vlunicipal Counci l 

V.P. Vawkar 

The Head of Department. 
I 

Sd/- illegible 
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jeri.l Ne. tl.{__,!C Place of "•nd .,L/4 
/ 

Vofo• .I stemp p 1c iJer ._./4�-�0..-�, 
�'.:aw, of th�%ch�se�"J;.,:: ...... :«··_·_··· · --·· ·----

_. 
,-i:!l�g °'./:.�¢..son of_·-··· ;/;

-
. __ :

· 
.. 
·
.
·· • -···---:.,---

_
S,, f the vendor. ··- ·-----------..::,;,:1,,oture of pur� 

1 r,-. /"� c.c ;-
/ ·c.A---V :. I 

CA&.fARA MUNICIPAL DE BARDg I 

, 
CERTioAo no� t ---�astao Antonio Carneiro de Oliveira Nogar �- ri 

I
, ....,pe ntendente do quadro geral . 

dos Servii;:os de Administrai;:ao Civil, Chefe de Secret • d c· an a a amara Mum ci pal de 
Bardez.-----------------------------..:_ ______I �-----------·---------------, 

--�erti fi co, de do despacho da Presidenci_a, de dezas5ete do corren- !
1trimento de Padre M-1rio Pires.., de Calangute, que teve I 

entrada na Secretaria desta Camara sob O numero tres mil e quatrocentos, p de-
I

zaseil do corrente mes, reverx:lo 06 duplicados de alvar�s de licenyas, e d�le_s 

constar o seguinte:--;-------........._ ______________ ,_ ________ _ 

AMARA MUNCCIPAL DE BARDEZ------------------­

'rnero cento setenta e seia tra90 mil cento vinte e nove.-
• I 

I 

__________ 
_,_,__,...__,_a\..,_ ... ________ ___,.,;. __ -�ero---- -"1 · ---

---.Ano de mil novecentos sessenta e oito.----~----·---------

-
---~--.Al-vara' de Concessao de Licen9a-----~----------------

- t O v!rgula z�ro metros ••• 
-rax1 de conatru o no perl'.metro d• oi�enta e qua r 

··········· ··· ···
···· i . a rupias.------------------:

• • •••••••••• • v nte e wn 

----.raxa de•-·---.-�
---

----_,_,----------------------..... -----·-----------

:r ' 
vi t rupias ------~------

--- axa de aprova9ao do proj ecto ••••• • • • • • • • • • • n e • . 

---ruca de abertun
1
e constru�a-o do po90.-------------~----------.

iJOr tenpo de.•·•• .. 
-

-Taxa da OCUpe9ao da �
re

a de •• •• .para guardar materials 
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•••.a cont ar de.----------------------------~------ ----
----i:rnolurnentos., •••••••••••••••• , •••••• • cinquenta p 1r,'sf .------------.._ 

I 

-~~Total " •••••••••• ••CIU~ll'tnta f UAa rupias e cin(Jltia payse.-----

--Pagou o Senhor Fr. Marlo Sarl o Pires, de Calangutel l quantia supra, de 

QUarenta e uma rupias e c1nquenta ·~ayse, nos termos d · t abela do Regulamen­

to de Edi fic a<;o~s e da Postura Municipal em vi gor, pa~a construir um edif{_ 

1 . ~ ' I d 1 co para res1dencia dos ·venerantes com fossa septica P.rtfabrica a para v n-, r 
I 

ta pessoas no seu pred1o, di>o no ' oairro .Untavado, da :i~a, segurdo o pro-

jecto aprovado pela Camara, na au~ sessao de v1nte e e;U de Setembro .de 

mil novecentos sessente e o~to.------------ i...,.,.~::._---~---------­

--can as cl~usulas de concluir
1 

a obra no prazo de ez; ito meses e C0111un1-
• I l ' 

car a RepartlyaO Tecnica a sua conclusao e obedecer os alinhamentos que por 

ele fonm d,, dos e curnprlr a seguitte condii;ao impo~a .

1
~ t o Town Planning 

-CairnittM '' ..... The proposed -construction may be pel!lli 1'1 if both the living 

. . . J ' 
rooms and dining roans on •·ither ,tde of the centre ·1 are constructed 

only as one roan and the dln1ng roans at eit her end 'h~ve llgth and vent11a-

tion as requi red in the bye-law1",.-------------!----~ ------­

----Pa90s d .:, Concelho de Bll'du,_. 1111 MaPJ9a, sete Clle 'ftubro de mil novecen~ 

tos eessenta e oito.----...... ---------------------.... . i~,-:----------.---
. ----o Presidente da Ca11ara, ( as.~ Vinayak Dattaralll :srk+r---------­
~ ChP.f e da Secretaria, ·( as.) Hemnegildo F,rnar+, , -::-::--~:-,.-.-,---,.~ 

---0 Tesour eiro, ( as.) Camalacanta N ,S ,Usgaocar.--~--~-~--------

---E, por ser wrdade, panel asta . g1,1e vai por mi111 sslnada e aute nticada 
I • 

com O selo b:ranco em USO na Stcretarla duta ci111ara, r,, doc,1mentar a -tU8 

I • • • ; .~ ~I 

i j~~ti 9.a •------------------·-·-· _,.,., --.---:-~----~ .. · ..;.,f.;s;m• . ... ;-------- ----------
\.. __ . . . . . . ' . . . 

, . . •••• •- • ••• ••-- •• ·oo•- _., • --•- ----~ I ••• ~ • .,, ._, , , .., , . ___ _ ___ _ .,,. 
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? 

---:,)t1tl de IJll1MJJ1tl)to1 .l~R.2WJJ.Qi;ule .... sl!I.HJUpl. U e ci nquent a p y1 , qu e 

• al r ~ nc:e ita n!. J.2., . , d esta da t a, - • 

L---~~~ii
1
i3--i'l.-~n·· ~-ltii~.l!!liU_oOJ~1.:-1~1oetlll•~w.J. ~"'-__ _ 

. ' 
t,_ _____ __s.ti'nj'~a ~,1_J,wn Mul'lic_ipal de i:iaaj_ez, ~ MaPJ p , aos 18 de Nove,,n-

■';;_·- ____ muie 1910--

L-----------:----,---- ----~. .. .. _ .... 0 Chefe _da_St_cretaria, 

~ :-~ -.:../pi----·Z.: :..:::--~ 

L----------,----LG .. uta_Q_An:t.Pn,i._Q l?_arneitQ....d..e_OliveH:a Nogar ) 

, : , __ _____ S_y~~Jlt..!J!fente. 
L--------'----'-'-'---:--,-----

, ·, -. _ \ ~} '.- ·, . 

I , 

I '. .:,,:::: ~( ~~~>· .... I 

~-. .. •. ; ... !·• 

,° I ' I • • • ~~ ~;:, t
1 

,. 
' .. . . 

r------'--,..,.,'.!.' ... · ·.:.· ·.,,·,_,".,;·:.,.' .;··~:,;.,.:.,'....:...--.--.:..:' .··· ~--·--· ---· ' .. •, ~.': ·_:\:?i ~ 
... #,. . 

r-- ------- ... ~ __ +,_.,..,.;..:·c.;~.:.: _ __ ..:_ __ ., __ -·----- ·- .. 
. -•' 

-. -- ' .. \~., 
.. - -~~.~ 

~ - . 1 • .r .. 1-:• r , ··· ·: .... · 
----raxa de abertu.ra~nst?U~ao do pogo,-;.,;;___ ________________ __ __ - -

I 
---Taxa da ocupa~ao da area de, • ., .para guari:iar materials ;,or tenpo de , ... •., 
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Faithtull translation of the document:"CERTIDAO" No. 55 11 

from Portuguese Language to Enk llsh Language. 

(ON NON JUDICIAL STAMP PAPER OF RS. 3.) 

MUNICIPAL COUNCIL OF BA , 'Ci,EZ 

Certificate No. 55 

---------Gastao Antonio Carneiro de Oliveira Nd>gar, Superintendant of The 
General Administration of Civil Services, Head of Depa rtment of the 

Municipal Council of Ba rdez.------------------------------------------------ ------- --------

---------Certify, by virtue of the order of the Pr' sident, on seventeen of the 
h / · · p· s of current mont , drawn up in the applicatio~, of Father Mano ,re , 

Calangute, which was entered in this depart~ ent under a number three 

thousand four hundred on sixteen of the current month and reviewing the 

licences to grant permissions, and it contains tije following: 

·-------MUNICIPAL COUNCIL On BARDEZ-------------------- -----­

----------Registered unde·r number one hunhre:d seventy six dash one 
! thousand one hundred twenty nine.- I 

------------Number---------------------------------------' -------------------------------------

------------Year of one thousand nine hundred amcl sixty eight.--------------------

-------------Grant of License r ------------------------------------

---Tax for construction in the perimer1 r /pf eighty four coma zero 

metres 

------------------·----twenty one rupees--,---------------------------

-------------Tax for-------------------- ------------------------------------------------- -----

-------------~ Tax for approval of the project ... ...... . Twenty ru pees--------- ---

1 
-------------Tax for opening and construction o · well .-------------------------------

Tax for occupation of area------------- for kee~ing materials for a period of--

--------------------------------------------------------

------------- beginning from ----------------------------------------------------------- -- ---

-------------Fees------------------------------------------: --,-fifty pa is e---------------------

· . 1. i . 
-------------Total forty one rupees and 1fty pa1se .--------------------------

• • •• .. • • ••••••• I 

Pa id by Fr. Mario Sarto Pires of Calangute a~ amount supra of forty one 

rupees and fifty paise, in terms of the schedule in the Bui lding Regulation 

of the municipal Council in force to construct , a residential bui lding fo r the 

...... . pg 2/-
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-2-

residence of the venerabl · h 
es Wit a prefabr icated septic t an k for 20 persons 

in your property situated in Ward Untavado of the said second and rroject 

approved by the Council in their meeting of tfventy seven of September of 

the year one thousand nine hundred sixty elg~ . ------------------------ -------- ---

With .clauses to conclude the work within 18 months and communic te to 

the Technical Department of the conclusion and obey th lignment ' given 

by them and comply With the following comdition imposed by Town P. 

committee " ...... The proposed construction rn~y be permitted if both the 

living rooms and dining rooms on either ide of the centre line/ are 

constructed only as one room and the din ing ooms at either end and have 

ligth (sic) and ventilation as required in the by~-laws" . ----- -------------- -- -------

-------

-------Municipal Council of Bardez in Mapuca seven of October of o f the 

year one thousand nine hundred sixth eight.--------------------------------- -- -------

___ The President of the Municipal Council, (sd/r) Vinayak Datta ram Sawkar­

--------The Head of Department, (sd/-) Hermenegildo Fernandes.---------------

---------The Treasurer, (sd/-) Camalacanta N.S. Usgaoncar.- -- ------ ------- -------- -

---------And for this being true, I passed this which is going to be signed and 

authenticated with the seal of the Office of th is Munici pal Council, to 

document your rightousness.--------------------------------------------------------------

Fees amounting to rupees two and fifty paise, which were prescribe to the 

municipal treasury by receipt no. 2266, of this date.-

------ Ha razuras;- tempo:- a:- sito :- line :- para:------------------

Office of the Municipal Council of Bardez in M ,puca on 16 of Novem ber of 

1970 

The Head of Department 

Sd/-

Gastao Antonio arneiro de Olive ira Noga r 

Suiperintenda nt 

TRUE COPY
TRUE COPY

1018



(Under Goa I) FORM In 
• aruan and Diu , 

Shops and Establishment Rules, 1975) 
(,S: Rule 5) 

Reg i~tration Certificate of Establishment 

!. Registration umber - '""li-IJ-V&a.l/~ct/Ill/)52t 

... · arne f the Esta li hm 111 -,a IL\ •IIW COTNHI 

3. Po tal ddress of ta l i aAJMo VITA wu»o CAJ.A~U'l'I aAIW.IZ ooA 
I 1lll'l nl . --

4. 1 arne f the 
... I.I JOI.IPH I. JIWSA 

- · • ·a11.1 f u.ines - OUJl1' KOtlll ., 

M/8 0A VIIW COTM.U has been 
I I reb_ certified thnl .. ....... .... .. .. ... ......... .......... ...... ..... .... ............. .......... ..... ... ...... .. ..... .... . 

· ered "°Ml~ XOUII . 13th NA«CI of .. ... J,.1.!l ............. ..... . reg1.1 as ..... .. ... ... ....... ....... ..... .. .......... this da ..... ... .. .... .. .. ... ............ ..... .. . 

Ren ewals 

T 
1. :i:-~·:r:·3 ....... .... ....... ii"~'1i~·2·~!3 

·· ······· ·· ·· ·· ····· ·· ··· . ... .. ... ···· ··· ······ ·· · 

.. . ········ . .... . .. ······ ········· ·· 

w-
Sif!ature o' Jnspectof ~,p,., 
~ 

Signature of Inspector witb seal 

o/,OI · '2015 ... 31 •J?~.·.21?_1~ ... . .... M--,.. o . , 

~_1 ·: .. ·oj.·:·J.·o '·' ... 8 1 •1~· .J °. .l b ····· · umoo~······ ·UBIJUBI~""" 
A/ . o, . '21) i --z 31 . I 2. . 2-0 .i c. .. .... Mapwa-:Goa.. .. r··: .... . :· ···;;.-~· ·~·· ·· ············ l! ...... . ...... .. . r . .. . .... . .... ··· _ , ,-.- ' y ~ ~· l'' .;.,~ ,tar 

2>j 11/ i + 0 1, .c>. f. c)..o /~. ' . .2) I· . I 2:-: ·JP~. ·-atb~;--;pgc .. .,.. .. L.:;:,.-.l~·. Goo. .. ... ...... . . 

. .... . ... .... .......... M.~ -:Goa.. .. .... ..... ..... .... .. ................. ... ... . 

. . ·· ···· .. ..... . ............. .. ... ...... ......... ... ... ...... .. ....... .... ..... ......... .. .... ..... ...... .. , .•.. _··:· ····· ···· ·· 
• • •••• •••• • • • • ' •• •••• • • •• • ••••• •• •• •• •••••• • • • ' • • • ' •• ' •• • •••••• •• ••••••••• • • •• • ••• ••••••• • • • ♦ • •• ••••• • •••• • •• •• • ••••• • •• • • • • •• • •• ,; f ••• ; .~;: 

.. .. , ...... ............ ······· , .. ······ ········•········· ····· ·· ··· ····· ·• ··· ·········· ······ ····· ·· ····· ···· ······· ·· ······· ·· ······· ·· · 

····· ······· ·······• ·· ... .. , ... ······ ·•· ······ ······· ··· ···· ···· ·· ··· ····· ·· ····· ······· ······ ··· ···· ·········· ······· ·· ········· ···· ·· ··: · 

.... ·· ··· ···· ··· ···· ··· ·· ····· ··· ···· ··• .. ···· ···· ······ ··· ··· ··• ·· ·· ····· ·· ·· ·· ······ ····· ··· ··· ·· ··· ··· ············ ·· ··:··· ······:······· ·· · 
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DEPARTMENT OF TOURISM
V RNM N A 

ANAJI-

FORM V 

( Rut 3) 

a!ertificate of �istratf.ott 

"Hotel" 

•11ii.r i.s , ertify tfiat 7osq6 �QS4 resiaen.t of 

� ""'!ort.i. C...p1-403516 ftas 6een re9isteretf untfe•:r�t:li�e�r.=oa�(J)�.�-:.Ui� . .!lii���'1,..__Qal411Jl.jflt.fl! 

.._.'!lo '!!..� � 'J "'-egutratton of rr, . 

. 

OU.nst Tratfe 
t carry on tli.e 6usiness of {i'V!BS'l'. 2(0VS<F. u,u[er tli Act, 

.. 

; ' e name ana sty[e (J;' 

�Avtfil Cocatuf at ,CWo, 7/24.!B,C,cD,!E Saunta 'Jlaa-lo r c. 
� 

ca-
, JI 4ngute 9Jac<[�

J;fM-'Q) f16 li.aving li :No. of '1:qJoms. ·

1W cert!fo:4t-e is fJalitf upto 31-Mar-2020
� e: tQqMrlmP1I, Of'l,'ourism, Wort.i. Z,one Office
,,, .. , mate· 22--Qct-201!]

J.,)JM,.c. -
• 

Sr :No (!)ate of Inspection

I l[IJI I I 

I l[IJI I I 

I l[IJI I I 

'Name of Ojfic1a[

I I 

I I 

I 

---------Prescri.iea Autfwrity�jesJi)['l(p{e 
<i)eputy CDirector

S1911ature of !ffic I

1--• -te 11 va,,d upto lh• velldlty of lh• NOC ot the Gram Panchayat/Munlclpal Council· R•gl•tr•dan or Tourist ind• Act 1�!2, 
· I red under Go!!. -- -

'II 
provided by Department of tourism Is merely to show that this ;sctlvlly Is re;,s • ershlp document to any court or 

• .,, oli �;hi� ffn�•l•I yoo,.Thl• ••'"•••"' •h••" ""' •• "''' ,. • 1,,,1 ••••m "' ""' '"' =• 

'lfmf;"h. (' 

·-�
NORTH GOA -'( 

-£Y • 

-

-

I 
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Permit for sinking well under section S(4) of the Goa Ground Water Regulation Act, 2002 (Goa Act I of 2002). 
No: \S A8 

Shri. Pires Luis Antonio son of Shri. Antonio Jose Pires resident of Saunta Vaddo, Calangute, Bardez -Goa, is hereby granted permit for sinking open well in Survey no. 242/1 in Calangute in Bardez Taluka of district North - Goa 

1.Permit No. 1SA8 /2019 

FORM - IV 

l0 withdraw 6,000 Itrs/day of water for the purpose of Construction use. 

2.Type of well: Open well 3.Details of the well 

Tnis permit is granted for sinking a well confirming to the specification given below: 

Rule 3(6) (2) 

dated: O4/04/2019 

a) Diameter/size of the well:3.00 mtrs 
b) Depth of well 10.00 mntrs 

4.The device approved for lifting the ground water: Centrifugal Pump of 3 HP 

This permit is subject to the following conditions: -1. The permit holder should not deviate any way from the specifications regarding well mentioned above. 
2. Any Officials authorized by Ground Water Cell shall have the right to enter and inspect the place with such assistance as may be necessary to satisfy itself or himself whether the conditions specified in the permit are being complied with. 3. The Ground Water Officer shall have the right to restrict use, withdraw or cancel the permission by giving notice to the applicant specifying reasons for doing so and giving him reasonable opportunity of being heard. 4. The permission is for digging the well and not for withdrawal of ground water. 5. Validity period of permit to sink a well is one year from the date of issue. 6. The well once sunk should be registered and water meter is to be fixed by the applicant at their own cost and intimate the Department with initial reading. 

Place: Porvorim 

7. Necessary permission from local bodies such as Muncipality/ Panchayat should be obtained before digging the well. 

Date: O9 /04 /2019 

Copy to: 

8. Construction to be started after obtaining NOC from CZMA. 

efReso Sigpatarteffhe Ground Waier O(icer 

1The Member Secretary, Ground Water Cell, POrvgrim, Bardez Goa. 2.The Assistant Engineer, Sub. Div. II, Works Div WRD, Mapusa Goa 
3. The Assistant Engineer, Sub. Div. V, Works Div. I, WRD, Porvorim-oa. 4. The Assistant Engineer, Sub. Div. I, Works Div. I, WRD, Porvorim-Goa. 
5. The Village Panchayat Calangute, Bardez - Goa. 
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ORIG.NAL 

BOOK No. 258 
Division 

Sub-Division 

Rs: 

on account of 

WATER RESOURCES DEPARTMENT 
RECEIPT FOR PAYMENT TO GOVERNMENT 

Pemt 

Government of Goa 

enent no. 
pen wel 

RE CE IPT 

Received from Sh.se hui Anlono -Colenge 
(In words rupeesOne 

alen legulali t2e02 
df oulo)2o19 

Cashier or Head Clerk 

Place 

Signature: 

Date 

Designation 

ThousaABn 

forvDLm 

Calangd 

No. 4S 

P.W.D. 585e 

CASHIER 

Works IYVRD 
Porvorim-ica 

the sum of 
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VPCalF-13/19-20 9o 

To, 
Mr. Luis Antonio Pires 

H No 71, Saunta Vaddo 
Calangute, Bardez-Goa 

Sir Madam. 

OFFICE OF THE VILLAGE PANCHAYAT 

Thanking you, 

Yours faithfuyly, 

Ph.: 2276016 

(Shri. Shawn B.J.Martins) 

Sarpanch 
VP Calangute 

Your application bearing no. 260 dated 11/04/19 for issue of NOC for 

Sinking Open well in the property bearing Sy. No. 242/1 at Saunta Vaddo, 

Calangute, Bardez-Goa for the purpose of Construction use was placed in 

the meeting dated 25 04/19 and vide resolution no. IX J (18) this oftice has 

No Objection for Sinking Open well in the property bearing Sy. No. 242/1 

at Saunta Vaddo, Calangute, Bardez-Goa as per the permission granted to 

you by the Water Resources Department, Porvorim-Goa bearing no. 1578 

dated 0404 2019. 

AM 

CALANGUTE 

Bardez -Goa 403516 

Dated : 
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No /   /430/77/303, 

 Collectorate of Goa, 

 Panaji, P.O. No4 03 001 

Dated 26 th July 1977 

ORDER 

Whereas Fr Mario Pires, resident of Calangute Village, Bardez Taluka, Goa 

Districtmade an application dated 25/4/77 to the Collector of Goa under Section32 

of the Goa, Daman and Diu Revenue Code 1968 for conversion of use of agricultural 

land to non-agricultural, i.e. for commercial purpose of the land bearing Survey No 

242, sub-div. No.1 (part), situated at Calangute village, Bardez Taluka, Goa Situated 

at Calangute village, Bardez Taluka, Goa District.admeasuring 3760 sq. meters. 

belonging to the applicant more particulary described in the appendix I hereto and 

indicated on the site plan annexed hereto: Whereas on enquiry it has to be found that 

there Is no objection over the proposed conversion of use of said land for commercial 

purpose. Now therefore, I, Narendra Prasad, Collector of Goa, exercise of the powers 

conferred on me by virtue of section 32 of the Goa Daman and Diu Land Revenue 

Code 1968, hereby allow the said conversion of use of said land from agriculture to 

non-agriculture purpose, subject to the provisions of the said code and rule 

thereunder and If on the following nine conditions viz, 
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SCHEDULE I

---------...,------.._..,_, ----·-•'.�·---· ... --......... -...--�.,....,.� -�. '-""-'""'-· --------

Length & Breadth 1 Total
· 

1 Super­------•;---------, fitial
North

to 

1011th

East area. 
to 

I West 
f I I -----·--------------------------------- -v·-� --- -�-... --... ,--·----------------------lt!II -·

l 2 3 1 5 

73.20m. 50.00m. 3760 sc>mts. Survey No.242, Nert 1: survey N'o.243 t Sub-div. 1{ p � rt) dub-div. lfo .13
South: �urvey ·10. 242 oub-div. No.l(pnrt)

West : Survey Io. 242 · "'·
Sub-div No 11p.:.·"'·'·'. • • \ c. .. .1. ,.;-

___________________________________________ .:., _____________________________ _ 

R/f 

''lnfo_rmat:on" made available underRight to m!•);·matit"in ikt 2005

PI05 Tnwn and Coum;-y o,.,mning Dop

( l'l'arendr · Jr. sad .)
Co:tlector of Go-: ..• 

1f•1� r <• · , ... rr.fr • 05
, , Ian,H,r !RPI 

J • • 
• ·; ·' . _- .e Chief ·rr,;r,,0 Planner• � •• u li t,;ountry f• •. -.,;iin 0 i'a11aji - Goa g r.pt, 

RTIA. 

�lL:dG .ii 1CJlj

Copy·-to: • I
I ct 20 !) 

·L 'Fr. L ... rio Pire_s_ ,Cal.angute, ...,.,rde "" Go:c .
2. The Chief Tovm Planner, Tmm & Co untry Plo.:ming Depc:rtment,

Pi:tna.ii, Goa w.r. t. his letter No .. :U.!3/1942/1136/77-78
. 

' 

3. 'fhe Director of Agricuibture, Pann.j:'.., Gon dt. 27/6/77
4 .. The Mamlatdnr of Bardez·

2 
Haousa, 

5. The Village Pa.1c hay� .. t of _,__;;.,_.===-::,.,_.�..., 

.. 

1027



tdficer -05 
mwr(RPJ 
f Town Planner 
f ;innin9 Dept., 

TRUE COPY

1028



ANNEXUR -14

r; rt · 1 

IJ,dlill!:Z _ 1,(),1, 
ti Ju11e,

[J;1te 28• l 

- I l, 

1 _3 - 5 - 78 --
" LLl1 relere11ce to y,lur .?!)[11 ic.it1.,">H Llate, 

) & Se'1t !.£ 

.2�:.!.!�?.i!!l!U..-Q.oJ;.f_!;!a�l•t•1!_!l!!,l s�e...,::::..-::::..-�-­•) u · tl1e sul>ject ,lh,)ve 1 ice11ce 11>! �,)llstructi;JJJ 
vn1age 

Da1'.lan ·& Diuis gc1utell t() y,)U uu,.ler secti,Jn 83 ,>f' tlie G,J,!

P.i11cl1,1y,1t Regul.itLHl l!JG9 ou tlte followiug cou1J.itidns:-

1. 
execution

All set lJ.iclcs slt,>wn in the pl,tro ,ire m:1int:-1inecl during

of ,tl1e s,dLl c,rnstruct i•HI, 

01 to t�e proposed 

rn.1-,l-i-��-! ·1_.i_i_ut,ti11eLl fr,>1·1 dill nhstruct i,)t

3. •�11e wyrJ, ,>1 tl,e c->11s truct L,H1 ,)1 tl1c 1,,: ild i11�s slt,>ul1l hi� u > t ii ic\'l
t,> Ll1•1 i'.tucli,1y.1t ,tt tl1e L>ll,>IVill� st.1''.•:11 u11Ller rule ,li the 1�•>·1
u.t,·1,1,i I, tJiu VilL1 1�e P,111cl1,1yat fteto;11_l.1tL HI ,>1 1Juiltli11g n1les 1')71.

i � � 
iii) 

iv) 

lip,>u c,1!:i•:1eucP.r1e11 t ,> l t.11P IV,> rk. 
lle1,>re ereeti,111 ,)1 tlle,fiouuilati,>11 1v,tllti. 
Up,>u eornpleti,Hl up t,> tlte pl i.uth level. 
Up,Ht iot.11 c,1,�pleti->11 ,if tlte l>uilLli1ig IVitlt ,! septic t;111k.

4, Y.-iu s11;•111 11,>t occupy tl1e 1J 11i11lL1ig u11less Y•>U ,tpply f.-,r occup;wcy 
certi.fic,-1te 21 Llays iu .1,lvi!11ce i!111l receive tl,e irn1:1e f,nn:t the l',111cll­
.iy.1t regul;iti,>11 ,Jf bui11li11g rule 1071. 

G. After c.-rnplet i,>11 ,>f tl1e c,Justruct Lon C•>mplete ou cer't if ic.-1 te ,>fti1e s,1i1l C,J11structi,w slt,>1.1l1l he issueLl. hy y,>u Arcl1i.tect S!iri, �.:, , .. , 
Tleg. �l,>. 3H

-�-----
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8.r fez - Goa. 
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Det.No. V/cat/78A19/F- 13AC/40i/73 

IN THE COURT UF THE ADOITI ONAL COLLECTUR F GOA, PANAJI. 

Shri Luis Ant enie Jose S. Pires 
Seunt a waduo-Calangute, 
Bardez-Ge a . 

Collector af Goa, in your au ve 

Panaji. 

In exercise of the powers con ferred on me by virtue af Sectior 

33 of the Ge a, Dam ana and Diu Land Revenue Code, 1968, Shri Luis 

Antenig Jose Sarta Pircs is or dered to pay fine of Rs. 231.30 (Rupees 

two hundred thirty ene and paise thirty only ) to be paid in the 

Governuent Treasury within 15 days from the date of service ef this 

rder for using the agr icultural land surveyed under Survey No, 242 

situat ed at A Calangute Village, Bar dez Taluka Gea District. 

furthr direct the said defaulter te pay the nan-agricultural Asses s 

ment with reference to the- altered use f land in questien as and 

when detern ined, 

Dat ed : 10-4-1981. 

Copy to: 

1. 

Case No. RB/CNV/ 1LG/177/80 

The following or der has been passed by the Addit iena 

As regar ds to the request to regularise t he unaut horised use. 

I 9rder that the same is allewed provided that the area is limited te 

the extent shoun by the 'applicant in the revised plan. 

2. 

3. 

reforredCase, 

D:te 29tl Je, 1. 

0R DE R 

Party fnay se infe Tmed accordingly. 

sd/ 
( R. I. Jai Prak ash ) 

Additional Cellectar ef Goa. 

=J, BoscoFeroándes = 
Mam latdar ithe Collect erte 

for Additienal Collectorf Ga. 

The Chief To wn Pl anner, Toun an d Count ry Pl anning Depurtment 

Panaji- Goa. 

The Mam lat dar af 8ardez, Mapusa-Ge a. 

The Sarpanch, Village Panchayat of Calangute-Bardez-Go a. 

o/C. 
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Net No 25 

Rece ved from 

collece, 

with lettepho. 
dated 

Dated 1G1 3 

An cash 
the sum of Rupcesto h nchtd hr r 

by cheque 

Signature 

Original 

Designation 

Pg Press Pahajl (ioa l02/25 (09 Bk7/1976 

19 

on account of 
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VP/Cal/F-18/25-26/152k 

OFFICE OF THE VILLAGE PANCHAYAT 

TO WHOMEVER IT MAY CONCERN 

Thanking yoy, 
Yours haithhjlly, 

CALANGUTE 

Bardez - Goa 403516 

(ShriArjun . Velip) 
Secretary 
V.P. Calangute 

This is to certify that as per the House Tax records maintained by this 
office, house bearing H. No. 7/2B, 7/2C and 7/2D situated at Saunta 
Vaddo, Calangute is registered in the name of Joseph S. Rosa since the 
year 1983-84 and the house tax is paid till date. 

Ph.:2276016 

Dated: oqlo4|25 

This certificate has been issued at the written request of Joseph Rosa. 

Cer de: 

CE 

GUTE 

ANNEXU
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Compliance report against order No. GCZMA/N/Ile-Comp/23 24/02/3848 dated 17/02/2025 with regards to Joseph Rosa and Lalan Ines Da Rosa Jaques. 

Upon the order with ref. No. GCZMANle-Comp/23-24/02/3848 dated 
17/02/2025 Compliance inspection was fixed on 02/09/2025. in the suevey Nos. 242/1 and 242/1-A of Calangute village in Bardez Taluka carried out by the 
undersign GCZMA officials. 

Compliance with respect to the structures belonging to Joseph 
Rosa it was observed that, 

Structure *M1" (Permanent Generator Room with Beam. slab and Column) 
Complied with the order. 

Structure "B"(Structure with sloping Mangalore tile roofing constructed with 
laterite stone masonary wall built on permanent base).( The stucture consists of 2 
no's of rooms with verandah)- Complied with the order. 

ZONE MANAGEMEN 
DEPARTENT OF ENVIRONAIEN 

Clr.JATE CHAt 

t on 

hot 

Betkar 
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Structure "Ht'' (Structure built with lateritc stone mason wall and Man alore
tile roofin constructed on 1crmall(_;l}!_hasc)- Complied with the order.

Structure "Kl" (�ru�tun: CQVLT d with latcritc stone masonry walls and 
man alorc tile roofin ·onstructcd_ 0�1 1crmar:icnt h�c)- Complied with the order.

tructure "FI" ( Pump House with sloping RCc slab covered with laterite stone 
masonr v wall and metal door opening)- The respondent stated that it does not 
belongs to him and showed appeal filed before NGT with Appeal No. 32 of 
2025. 

, Compliance with respect to the structures belon,:in,: to Lalan Ines 

Da Rosa Jaques it was observed that, 

Structure "J" (G+ I RCC structure with ground floor covered with laterite stone 
masonry wall and slab. Top floor consist of rooting covered with Gl Sheets 
su orted on circular steel i es erected on ermanent base)- Complied with the 
order. 

1042



SEMENT 
wRONIEN 

Structure "K" (Ground floor RCC structure covered with laterite stone masonry 
wall constructed on permanent plinth)- Complied with the order. 

ENY 

Shot on One 

Structure C1" (Parapet wall of laterite stone masonry forming a platform 

throughout having height approx. 1.5m)- Not Complied with the order. 

Siructure D)" (Permanent masonry steps attached to C1)- Complied with the 
order. 

Structure "SI"(Well with concrete parapet wall covered with metal wire mesh 
covering )- Complied with the order. 

TRUE COPYTRUE COPY
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Ph.: :!2i'6ll16 

OFFICE OF THE VILLAGE PANCHAli'AT 

C ALAN G 1UTE

Bardez - Goa 403516 

V.P./Cal/F-20/11··1;:/ 70015 Dated:27 /12/2011 

ORDER OF DEMOLITION IJNDl:R SECTION 66 Sub Sectlon(4} of.§ PRA
______________ , .. ____ 

Whereas the your reply to the show cause notice· No. V.P/CAl/r-.-:20/:U.·· 
12/2447 •dated 02/08/:2011 was Placed in the meeting of the P;inchayc1t 
. 

. , 
. 

held on 20/12/20:Ll for the Panchayat body to f,ike proper deci ;ion 2,nd 
. . 

Panchayat body on pen.sing your reply have come to the conclw;k►n 1:hcit 
reply filed by you is not satisfactory as you failed to produce: any 

.. . 
. 

! 

document such as approved plan ,Construction License i:;sued b\f this 
Panchayat and have rt?solved to demolish the illegal structure, ·welb, 

-,.,.., Kitchen, Solar wat1�r tanks in sy no242/1 

In view of the aibove yo.u are hereby directed to rernove/demoli:;h ◄:h,:: 
said above mentioned within period of 7days on rec;eipt of this deni�;,litior, 

, ' 

order: F�iling to compl\f with the above directio'n, the Panchil)t,31: wiB 
theredter de.rnolis.h the said structure at any time on expiry of said pr. ·,od 
of 7 dc.lys which may be taken note of. 

To. 
Mr Joseph S.Heisa 
R/0 Saunta Vadclo 

Calan�utE!-Bardez 
Goa 

-- - r - ' 

V.P.Secretary
Calangute
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Niti

IN THE HIGH COURT OF BOMBAY AT GOA 

WRIT PETITION NO.2241 OF 2025(F) 

Mr Sylvester D’Souza  ...Petitioner 

 Versus 

State of Goa, 
Through the Secretary (Panchayats) …Respondents 

Mr V.A. Lawamde with Mr Atul Sadre and Mr Terence Sequeira, 
Advocates for the Petitioner. 
Mr S.P. Munj, Additional Government Advocate for Respondent 
No.1. 
Mr Y.V. Nadkarni with Mr N. Naik, Advocates for Respondent 
No.4. 

CORAM : NIVEDITA P. MEHTA, J. 

DATE : 22nd AUGUST 2025 

P.C.  :

1. 

2. 

3. 
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WP(F) 2241 of 2025

Sonam

IN THE HIGH COURT OF BOMBAY AT GOA

WRIT PETITION NO.2241 OF 2025 (F)

MR. SYLVESTER D SOUZA ...  PETITIONER

     Versus

STATE OF GOA, THROUGH THE 

SECRETARY (PANCHAYATS)  ...  RESPONDENTS

Mr. V. Lawande with Mr. Atul Sadre, Advocates for the Petitioner. 

Mr. Shivdatt P. Munj, Additional Government Advocate for

Respondent Nos. 1 and 2.

Mr. Yogesh Nadkarni with Mr. Neelay Naik, Advocates for

Respondent No. 4.

CORAM:- SHREERAM V. SHIRSAT, J.

DATED  :- 26th September, 2025

P.C.:

1. Liberty granted to the Respondents to file a reply within a period

of 2 weeks. The Petitioner is permitted to file a re-joinder if any.

2. Stand over to 07.11.2025.

SHREERAM V. SHIRSAT, J.

Page 1 of 1

26th September, 2025

:::   Uploaded on   - 26/09/2025 :::   Downloaded on   - 24/10/2025 15:57:29   :::
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WP(F) 2241 of 2025

Sonam

IN THE HIGH COURT OF BOMBAY AT GOA

WRIT PETITION NO.2241 OF 2025 (F)

MR. SYLVESTER D SOUZA ...  PETITIONER

     Versus

STATE OF GOA, THROUGH THE 

SECRETARY (PANCHAYATS) ...  RESPONDENTS

Mr. V. Lawande with Mr. Atul Sadre, Advocates for the Petitioner. 

Mr. Shivdatt P. Munj, Additional Government Advocate for

Respondent Nos. 1 and 2.

Mr. Pranay Kamat, Advocate for Respondent No. 3.

Mr. Yogesh Nadkarni with Mr. Neelay Naik, Advocates for

Respondent No. 4.

CORAM:- SHREERAM V. SHIRSAT, J.

DATED  :- 7th November, 2025

P.C.:

1. The Petitioner has filed a rejoinder and the copy of the same has

been given to the Respondents. Parties to complete the pleadings

before the next date of hearing.  

2. Stand over to 09.12.2025.

SHREERAM V. SHIRSAT, J.

Page 1 of 1

7th November, 2025

:::   Uploaded on   - 07/11/2025 :::   Downloaded on   - 10/11/2025 16:59:08   :::
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N 

Scale 1:2000 

Government of Goa 
Directorate of Settlement and Land records 

Plan 

Taluka / Village Name : BARDEZ / Calangute 

Survey / Subdiv No. : 242/1 

7 

243/13 

242/1-C 

242/1 

242/1-B 

242/1-D 

242/12 

243714 

Appln Date :09-05-2025 

243/10 

\241/4 

242/2 345 

242/z 

Ref. No.: 8603 

241/2 

241/n 

241/3 
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Pushkar Sharma <pushkar2006sharma@gmail.com>

Service of Reply on behalf of Respondent No. 1 in Appeal No. 82/2025 between
Sylvester D’Souza v. Joseph S Rosa & Ors.
1 message

Samridhi Jain <samridhi12318@gmail.com> 16 November 2025 at 22:34
To: fawia31@gmail.com, gczma gczma <goacoastalzone@gmail.com>
Cc: chaitanya dixit <dixitchaitanya2000@gmail.com>, Yuvraj Pratap Singh <ysyuvrajsingh4@gmail.com>,
Pushkar2006sharma@gmail.com

Sir/Ma’am,
With reference to the aforementioned matter, PFA herewith the copy of the Reply on behalf of Respondent No.1.

Thanks & Regards,
Samridhi Jain,
Advocate on Record
Supreme Court of India
A-10, LGF, Lajpat Nagar- III,
New Delhi- 110024
Mob. 9890210579

joseph rosa final reply.pdf
16601K

11/17/25, 11:59 AM Gmail - Service of Reply on behalf of Respondent No. 1 in Appeal No. 82/2025 between Sylvester D’Souza v. Joseph S Rosa & …

https://mail.google.com/mail/u/0/?ik=665563966e&view=pt&search=all&permthid=thread-f:1848967365657528966&simpl=msg-f:1848967365657528966 1/1
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